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3iferd IR FHerafd BRI | 59 Wy H gHerufd & Fesl b1 gra fauree ok
BT §RT fBar Sie |

(@) @ve (®) # fBdA a9 & 8 g A, Hada o Rud w® -l s

DI TR ¥ dfed wRa A7 fAvafderery @ fAwiRia e @ G W) s uRvg
gRT faaR fdhar SIe oiR o T So:

EUSII

(11)—(®) @eufa, Ik omawgs w@el, @ A UR¥E & SfgARA A
feafdere & aRSdH WHwRl & 9 Afeaw 3 9§ @ @y & foru U
af—gerufa & PR o) dad 2|
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(@) STERT (1) & T g dgaufd, IHwR & w0 H 309 Fadl &
AR 31U wdledl &1 Fdgs & |

o

() dfrgEedf, Ferafd @ STWTIAR UG IRUT HATT |
(@) gfgedfa, Herdfa o U [Awal & Gdg § FE™har e, S Herdrd
BRI 39 Wy H gag—aay R fAaffde fHy omg ok garufd @ sguRerfa &
favafdemera @7 do®l P SeherdT BT TAT VAT 37T ARKAT BT TATT BT
TAT VH Fdedl I Ul BT, S Gerafd g§RT W AT W a1 gamifora
feby < |
(®) vfdmeufd & G o= wihal o B8R SS9 §9 SRAQy Al
IRITHA gRT 7 IS SN Uaed @l oY |
12—(1) FHerafia fawafderer &1 Yofarerd JARHR BT IR IH 5T TWHR
gR1 U9 faesr ok wal W fgad far o, i fafgd @ omg |
(2) Ferafya &1 favafaeraa &Y IR F Sifrerd YT B &l SR B |
(3) Berifd fazafderera & ifferal Sk AT o1 B S sifRenm & forg
IR BRI | 98 S URve, f3en uRkyg dor favafdeney & Rersl o Fgfie &
fore e =g afafa &1 ueH afaa g der wmeTRA & FHet WA T SIEdhTy
IEE & oy qrey BT O S &1 AT @ v snavd 81| 98 VN o dhoal
H1 W UTA B ST IR IR swAeEll g fafed fhy S wed § A1 Br
IRYE AT FAUfd gRT THI—HT TR MURT By o1 Fad 2, Ifd 98 39 SURT
% MR TR AT G BT THaAR el sl |
()Wﬁﬂﬁﬁ@ﬁ@@ﬁﬁﬂ#‘[w@mfﬁmqﬁaﬁémﬁm
o SR 3R 9 & 98 SS9 WIeR BT Ra 39 6 o AR & e g
39 ¥ WA et T 8l

(5) Su ER IR FEHH MRER I WHR gRT Wipd Ul & Ao,
gl @ qgd fafed wal W RVRER P Ferar & forg Frgeh fbar S A& |

13-(1) fazafdemea & oy o fod feEe 2 AR IST WReR gR
ST ¥ JH1Rd SIfERET gRT g fhar S &R S¥aT uiRefd &R e
faeafdenea grr fay g |

(2) fawr o= o uRve & |AeT goic (@ 1) &R o faavor wd
?ﬁmﬁawﬁ?aﬁmwaﬁaﬂ?ﬁﬁmﬁaﬂaﬁsﬁ?ﬁaﬁﬁwﬁ%mﬂﬁﬁmﬁm

|

@) foa fgz® @1 ord uRyg @ HIATEl § 9o TUT AT URT o BT
3R BT, fag a8 dle <7 BT EHAR &I BT |

(4) o7 arferIRAT &1 I8 Hder BT

(@) J' gHREa o1 & fAwafderedy g™ a9e 4 witpd & 3feman
DI g T8 frar o

(@) fodl TRaTfdd 7 &1 RAIpd AT Sl $9 IARY & Sudeli a1
e aRf e @ ordt &1 Soota Fxar &

M s' ghEd &= & 5 o= fxim aafgar 81 der
G & ERME dars T8 e ft siafdar &1 Sie wva @ v weA
J3OTHT;

(@) a8 FEd wear o fAeafderea 1 dquly sk 9w @1 wqa
WRETVT SR Uee far oy |
(5) o fraze @1 ugw feafderery & U sifer@l ok a@sll d@d Bl

TAT 98 I8 URIA B DI AR B G qAT SHb AT A Fad G SIHBR]
TR B B ART B FHAT S I ¥ H waelt & e b frg nmawas @ |

(6) Wit orgey fvafdenem o ok W fag fime g™ fdy WU qen
FEERT fdhy ST |

(7) foa fea &) o= wiRpat iR @rd o 81, o fafka fasam g |
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TRIET

<=/
HpTaTege]

(8) TP <@l AEBRI B WWHR gRT WPHd Ual & f[Iog, IRETH & el
fafea w@al w a9 Feas o Jear & fog g fear s e
14—(1) faafdere™ & forg v wen = grm, S fAeafderea &1 guiaifors
ST BT |
(2) e fFFe & FYRe IS WRGR §RT B GG TAT IABT UIRHHS 7d
o< fawafdernera gr1 faar S |
(3) TRAeT fRE® U BT W FefSd rfieral @ Sfua JrftRem ® fory SRR
BRI | 9% fwafdenerd &1 wienm AT &1 uod AfIa sFm dor U |y & aHe
T 9 IHaR 3@ & foy STREE B S S B HaTtad @ oy sasad
2| 98 U 3 Hhaddl b1 W e BT o aRfIE iR e grr fafed fev
ST 9hd © AT GG W BRI URYE AT FAud gRI e fhu S "@ed T,
IfhT 98 39 SUYRT & 3R WX A4 <4 &l 8haR el s8Nl |
(4) TeT FRIEES BT U T BRRG HHAIRAT IR Teme =T 8° qoIr
39 G A 9 NRER B aEdg afear e 8T |
(5) wtemr WY & SENeVT & RN IEd gU, Wen FRiAS weRll &1 |dreT
BRI AT ITH FAST I ey & qn S e @ ufharell & aw|
e & fog STRerY 8 |
(6) Wier fiE® &1 fvafderaa # f&fl a1 @ forw 7 1 @18 wRsife far
SIRAT 3R 51 8 98 S WIHR BT RO 59 6 90 ISR & 371ee g 59
TG Iau o S|
(7) <19 wRlen fiFe fHft RUEe SR dA § w8 A1 e EEd @
g R B, 99 S9 98 & Wil Sl &1 U gerdfa gN S W @t gy
SITQT, 519 a6 6 oRier e o1 SRR T8 STa orar a1, genRerfa, R =&
R & ST |
(8) vfaRh wem MEa® &R IU el FEad B TR §RT WHd Ul &
fog uRfgdl & ded fafed wdl W uRlen fFiEe @ werar a)4 @ g g
o S ||
5—(1) SF/ ForRmrgd B FYRe fAwafderey & dor wewl 4 9 W Ofd |4
o e, Sf fafed & S |
2) 9 fovafderey & Jafd R oy AWl & udy H favafdenery &
Bl B AT BRI AT VAl WRGAT BT TANT HRT TAT U FAT BT ATeA BT
Sl erdf gRT fafed fby oig a1 s+ Wi o |
(3) IRP HHM & Y T S BN, ST Webrd PbT ARGSAH HWHIR BN 3R
iR safr & forg ug R & |
4) 9, BF HA-(TH) BEI D FATE MR WA & HRAGA BN IIoTT
AT 3R D FazE B R fawafdenaa & el &1 FyRe 4 Ferdr a7
IR fAeafdened & Bl & 99 AT B gl o & oy Fifad FrRImpre 3R
ISR TSI BT F8dTT UTa o8,
@) BEI B UGIR TRRARAT I9 Wd, ARPae AR I AARGD
Tfafafedl, TR, TITEUd iR HOR SRt guR IR g Heag Tiafafear
B AISTAT IS 3R SABT IS BT,
) BHET & BEEN, DHERAT 3R AW ©F AT AR Yeed & R
B
@R) fawafqere & fafeedr iR WRey Warl 3R 3T HeATUIGRI Ut
B R SR FrRiEmT & |
16—faeafaemea & fou we wuar e Bmm, N ™9 WReR - §RT
MfereIR® IoTaa H FHIR SIRRge g/ fgeh fhar Smgen oik Swar uiRsfis
ﬁ?ﬂﬁﬁ?ﬁﬁ@ﬂﬂmﬁqmlwmmaﬁwm
TSHl, WA b HSHI, A, ST 3R S Wlﬁﬁﬁ B BRI, EREg iR e,
faeafdenera @1 /e IR g HuRl & @¥ig iR fueE &k FeiRa s RmarRar
% forg off Saverl g
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7—(1) Treere, R Jor Fewe sgau™ vd TwRr & Fgfe feafdae

?EWJ#@Q@@%@H%GW Wﬁ%‘d?ﬁﬂl

() Renm fiqwe, Rueo, Rem @1 oEd, Hifrd qFdl &R smari
fermeri & Hafta wawen & oy do iR e I g o ee, e 3iR
AIHT B <@, USIHH Bl [P 3R yacq, s drenfire ik Riere gl
PRIHH BT (AP, FHTI BT A AR b, ARHRT JHIRAT 3R HHARAT &
P ST @ forg af¥ierr anfk & o RmeR g

(3) Fewre, gdg™ vd faaR orT 20 # iR fwafdere™ 3§ srgder
PRIPAT & M T FHEY AT AN Dewl b AU FAGAT D (o ITRGRT
BT QT S S b U7 21 # PeiRa favaw erdwal @ fore At Saverh @

(4) e, :ﬂgﬂw IR R aene uf¥erel # aiffie Rurd, s
BISSed, e gaifed, IRux iR o &g &< & fog +ff Rrer g, o
BRIl & 9 & FANT ¥ favafderery # fby Ty il & R Frput w1 ARier
od

(5) fraera, SrgeeT iR fawdR favafdenaa @1 srg=iens Tl iR HRimH!
B TIR A H GHRI & S IR e Feersd & |y e Wt 3§ &M o3 |

18—(1) Fenufd, Feoufa, dormad, o fREe, gHoadarma iR o
aRfrgal SR sreareel g1 FefRa o Se |

(2) favafdera & fRmRAl, 9H 9, faa fiE®, RRER &R e
e Wi 8 @1 9099 T WNBR §RT 1A & fJeafderedl 4 FeiRd
JATHE B AR BRI |

FAI—Ura
Rre, srgeiem Sl fawar

19—(1) 39 IRARY & Ul & i ?%?T ge, favafaermers # fem #
i, sienfia iR Wag fagm=l den wmifvre fagmHl # Fde, WRRAas $iR
Sfqeve St BRisA qn reurafyy ST JHIv-us urgash+ enfie i |

(2) dferws BwrRimw T v I Aot @ vy B |

(3) fafdemera Reredl o awar A -, gaa1 d GaR AR
e S AISHROT e & foy ugdl X al <gAad iR srawasdar & rgarR
e gFRTET & BT ARy B |

(4) T iR sffenfvaT R BRIHAT BT I Ve AR H[IA F[d
IR FAHRR TIR HIAT BT |

(5) arfar SR ienfAat e & FRIGA! BT Igaed Ircararer ke «
eI & qIf), slenfet sk Sta R e @ a5 F rRa W™ e
IR HHATRAT & DI DI I~ BT | BN |

20—(1) 39 3Ry AR uRFTHl & ueeEl & orfi9 &d gy, favafaene
qfeT, sienfia), |AMTe s ok dag A=l § o, gl iR gugh
T M |

(2) favafdenera U ST WA & AIH | dTfHa, senie! 3R
g Al # rHy™ fharderdi W FRIFT $Y v Uil 8T |

(3) freafdemed WRPR @ FWedfa | uReETe= I Aled sgwud &
FaeE @ U o e affeR H RS oY Soarg el d aF /aey
JITHUT T T IUFCYA WU IR Fohll B |

21—(1) favafdenea # R HRIHA fid fHy SIoT iR S SreaTeer qer
IR & Iuddl & SR P aifve], ST AR FThel AR IR d @Rd
gfg & forg fHaml iR o1 arll & e fshsl W amenRd drenffial &1 smdhed
qerm uReles gRARad fFar SREm den drEifier @1 ouee § gfaer gee F
SR | 39 BRimE H A RauRe! & M $ forg e ok ket erisd
AT BT A BT | faRaR drdshAr &1 favafdeney & =1 sarsal oiR
D5 3R ST B 3 IUYH YoiRdl & AR FHIT Ha1 e |

(2) favafdenera g & aifat oiR shenfal faR @ #Afea el &=
% forg feR 8|

125 RPH (Vaniki Vishwavidhyalay ) 2026 data 6e

e, R
oI fAeers

SENEIRRE]
GRSSIN

foreT ®RispH

CRREIRTAIC



12

IR TSI IRARIRYT 9IS, 13 98, 2026

fRregoT,
R @1

D TR

PRI uReg
®T TS

22—(1) gerufd fawafdene & Fgfe ARPRAT & WE F W HeH IoH
% fory STRERT B8, ST favafdenery & Rievr, g &R fawR Tfafafear & gor
THIHRT & oy 3maeasd & Fahd B |

2) Rreror et # M aTel UAd Fhrg Ae] JfrE ay H e HHT B
Te f2vr Rueror & s g iR IR &= & foy arf uRye g1 a3 fda
AT |

(3) 3 ARE ITHYN AT IR W g8 fbar T ISP AP Fe Uh
QNeIf0rs aY H U I I UP RRAT AT 3R JFHIH IR b oY BRI uRug
ERI T BT T AT & |

(4) faeafdenera 5 @1 & MaTIGAT BT LA H TEJ Y IEEH AR
AR & U PRIHA BRI HIM TN AR AR 3T BAeRDI BT IUYH

qh-ID! TETIAT I&H BT |

EYTI—1:
freafdemerm & mieRY

23—favafaemrea & witrer fA=faRaa s—

(@) dr uRug;

(@) derfore uRvs;

@) faa afafa;

(@) Har drS;

(e) freafderera & Rl o FRIRE & for === Fff;

@) waer Ay

(W)w?ﬂ'fﬂﬁﬁsﬁ—\’

() W ey Wiy, e aRfFaal gRT favafdeney & witerT aftd
fdam <y |

24—(1) ®1d 9Rug ¥ fr=faRad enfae g —
(@) GeTdfcr, ST SAHT el BT,
(@) IR = i@/ @ Afd, 9IERY, 99 Ud STaary giRacdd o,
[OY0 ITA AT b gRT AT bR W I Wy ¥ =1 = &,
() & &I 99 WReTh /IR U XA I WReTd /& a9 Reld,
9 fITT IR TR,
(@) sfa/faey afera, Sem™ Ud @l IRIRGRYT {9, SR ISl WRER;
(®) wfageufy, afy &1
(@) forr foreirep:
(®) gerafya, o afafq & afa gem;
(ST) Heprareyer;
(31) ©TH BT HhTARYE;
@) e I,
(©) fowafdeney & WarrRd" & ol fIwafdered & (s Hg—emand
IR & Rl e @9d fafed e & fear S|
2) B uRvE & U Al B BISHR 3T AWl BT HRIBIA dIF I
BT BT |
(3) @IS =B BRI URYT BT TS (T3 TSI B BISHR) B @ (oY 3R
BN Ife a8 a7 S|eT Aaeh fAvafderey a1 SHe dag "eddrerd o Jar § § AT
faeafdemera 9 @1 S\ foy o=t a0 @ forv o uRsfie WoR a=ar g a1
freafderaa &1 @1 @1 amyfd a1 eafdere™ & fou &0 o & fFues & fog
DIg AfaaT TWHR BT 2 |
Rl I8 b 39 SWRT &1 Bz 9 (Bl Rew g fawafdere™ grr
Harfera Wi & ddy # fBy U 5l wde @ fag O e g iR sEEN @
IefieTd AT ared & wU H B dod & oy A1 fAvdfdenad & dey H 99 9B
@ ol B & forg fdy TRsIfe & THR oA W F] 781 gl |
TGO 39 SUIRT H "Heel" & dread du=il AW, 2013 & GRT 6 H
gRYIRT qen IAI—"a W AR due (AR faarer fafaden) W, 2014 @
o 4 @ ofaefa fafea deel & &
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(4) afs BRI TRYT T PIs TS SWIBT T <dl © A1 fagpa =g a1 <
2, A1 farferan 81 Sar § A1 Afde ST 9 s B q10ed IIRE HT |IY fig
TR ST B, A5 S9! FaIdT FAT 81 STy |
(5) Fotufcy, MRS AT HHAEIA ¥ =1 Bl 3 A W eI T8I <8
SO Afe 98 favafdenery # yoiwfas Fgfe Wer wxar g @ It a8 ued
e FEl B, A Heeufa o AT & 991 i uRue @ FAR O deHi H
AN o # fawet Edm 2|
6) Uod WeW 9 M FIRIGR uRye &1 dr5 fl Ge® Heufd Bl
HAMT TP U5 §RT AU U  SWIHI § FHhdT @ 3R VAT SRIBT AR e
HAURT ERT THR 6y oM & geard w8 |
7) @ uRyg # #1g W Ris Fdfog a9 Fde™ e gR1 aMied &
A R ST 3R R @Y rafd w819 UR YT AT 9 T T8 R8T |
25— (1) &Rt uRye favafdeme &1 wa™ RGN e 8 iR 39
JEITCT & U] & 3l ed gy, Fforiad eihal 3R g v, perfa—
(v) fazafdenera o |ufy &R fAfST o7 arvr iR Ff3d &=,
@) fawafdemera @ IR ¥ DI T AT @A HURT ARTd AT
JART HRAT;
(=) aRfFTAEE QIR Seareer a1, FeNfdd &= a1 fFRRYT &=,
@R) fafre yaroE & foy favafderey @ oefm <& € i Y
P TATRIA BT,
(ur=) faeafdenera &1 9o TIR AT
(88) URFTHEE 3R 3eARY & SR BIAGR], BAllRM, TSl
UEH AR 3T REHR UG ST,
() favafdenea & SRl Rered! iR o= wHaRal a1 FRIRe
BT qAT S9D B! MR STHT AT B Al BT GRATT HRAT qAqT SHD
U&I UR SRR MHRAG RRGAT BT WRT & oIy ST v,
(31r3) TRIEThT B BN, TRATRIAT TAT AT Ud 7 I eiRa BT,
() faeafdenea & 9wg, 98gad A1 HOCH Heldeedl, sl 3R
BN & eT07 o) SaRe ST der e <A
(&) favafdened o WM gaT & 995 IR ST & Faer o
([ORE) fIeafderery & R, gomate iR o dHaRge & 4=
IR 3R AR & AR IR DI AFAHT PH=ar iR vrafcla
HXHT;
(@Rz) fawafaerey & foa, orar, faw, 9ufy, FRAR QIR =T 9
TG ATl BT yded 3R faffesd &=ar qon s o & fog 0
Jfremdiat @ Fgfh w1 2 98 Sugad s,
((R®) fawafaemera @ M S B 8IR MdTe™ &1 raven &R |
(@ice) fawafdeney & @ Wdaed & v smasad wad, IR¥R,
BeToR 3R SUBRUT TAT T AR Afed SUTel BRI,
(ase) fowafdene @ IR ¥ wfdgr &=, 379 uRadd &A1, S=
PRI BIAT TAT I8 IGE BT,
(drers) srarcey SR URfFEEe & guR fIwafdenaa den Houcs
TR BT |
(Fe) fafr= Jafores fawrtl iR o gda™ @ai @& dEEN B
FHI—FHT TR FHIET BT qMb I8 GARRed & 9o & 7 RQeafdaea &
el 3R IGQW b ATAR BRI PR B © IR JUR & forg, ST Aaedd
JHST 7Y, e A
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(2) foeafdener &1 315 M1 s/ HURT, I AR B & Aol & R,
FR Ry gRT dud, fdwl, fAfma, <M a1 /e w0 § (J§g & A %A H
e ) HeIH BRI R T @ STcATd) IRA T8l @ SIYEl &R 7 & I WRBR
¥ favafaenem &1 B e U BF @ wd & faw a1 {5 o @it 9
I WWHR B g4 FoRl & AR IAD! GRaT W Py &9 SUR forar o &
A forar sy,
() T B @, e fofy 39 sraresr a1 uRMATFHEe gRT 99 @GR
BT FFAIGT SMfeT 2, Usel W UK SfHed & Ry T fear S, e
feafaerey a1 fodfl WM # W WHR & Q4 AR & g @@ T
WHR & (B AR A7 faRIY Qe & AR & fHar) S ug Gford a1 fhar
ST |
(4) ®Rd uRve, fIeafdera™ e SN 3R 5T ARGR & Jd 3FHEA
3, feafderaa & & Ree o1 At ug g & ga), afe U Rierd
P, S qAHHE H IR H A1 A # &S T A1 3 HHeY BRIMR H T
qEd &1 Pl TR US ORI fBY U &, U SRMR &I M@l & IR 30
I 9a9 gfg 99N @A AR Afdsy [ # ofere™ R der daregiy dn
AT PR ¥ Fe\ IR S b, Al URFIAEAT & AR 8l
TE & U R o W SdavR & e[y & forg feafaenea gmr
PIg I Aad Tl BN |
(5) fawafdemera a1 fH dvom & fafa= S/l & HHaIRAT &1 9a9 iR
Y W U B, ST 199 WRBR GRT AFAIT by Sy |
(6) @I uRYT yAS faxi a¥ # Suwwra faxy wfAfd grr iR emad! @
B A e g TE B |
(7) Rt aRwg Rieri &1 dw=m, EdT 3R IRl T wWierdl o wad
B & |y H, fer uRug iR Wdfd Her drel @ 9 R AR wRA @
UTAR &1 BIg PHRATS BT |
()WWWﬁmﬁﬁrﬁa%mﬂﬁmgqm
W iRk, R 98 Sugad @A, |q%q|qa|mu$ﬁﬂﬂaﬁmmﬁﬂﬁm
RGN BT AT D §RT fodt Afafa &1 gearfiora &R ||
(0) BRI URYT H TP TSP BT A FAUT FRT BT GG | fHer 7Y
93% W BRI URYE & UH (U818 AaR ¥ IO gl BRI |
(10) B uRyg & T fafeay 9% ¥ SURYT ARl & 9g7d @ I &
IR WR o SRAT | BRI IRYE & TS Faw & U U Ad 8N 3R Al Aq
TR B0 2, A B uRYS & 3ege a1, o fl AT B, S 9% &1 3fededr
PR 9T ISR B U 39d AR v Muias wa R
(1) It s TRYS ERT TP HRIAET AMELIH & WKl &, Al derdfd
PRIBR IRYE & R DI BRI [IART b HRAR & AT DI AFAM
HHAT ¢ | 39 IHR P S dTell UATdd HRIATe] 99 adb ol bl gl o b
& BRI URvT & WS & 9890 ¥ WA 9 8| 39 UBR DI Ts BRAE B
quﬁwa%wﬁWﬁéimTﬁlaﬁwﬁﬁWﬁﬁm
Wﬁﬁww% a1 A geneufa &1 fFfds e S, e e
aifers grm |
frer ghee 26—(1) fdenm uRve fwafdernea @ yg@ sdbre@e Hora grfl 3R 9
FeITRT AR URFRECA & Iudl & 9 IBd g AT D I UIGABAI DI
faftd ox ok urgumH sienRa @R @ wRp <@, ok favdfdered @ AR
fRreror ok oy e BRIFHA TR FRIT @ |
(2) faem uRug # ffoRad v wfie 8, srfd:—

() ﬁ"%aﬁ'ww B T AT

(@R) qﬁmﬁm—cﬁ

(ur=) favafdemed & yAd HAHR A T MR, | |98 I SR ol
TEEd oA, (Aeafdernery § Wdg Aefdererdi wAfed) S @edfd gRT

fopdl ST,

(B:) 91 vd a9 oflg fauET, SR U9 BT g 9 kel IR

Ud q& 99 WReTdh, HiRIeTor;
(@m) Qe wanfy @ dfe @fe Sl gaula gR1 AEEiese B
|
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(3) faem uRue fawafdemera § <1 WM aTell a1 Adrerd Ruero, e 3iR
\ﬂjﬁwd?ﬁmdw?ﬁ ReT0T & forg fRoFHER 8|

au%ﬁmwa#aweﬁ:rwﬁ@mmﬂm?ﬁﬁmﬁﬁﬁwﬁ

Wﬁﬁ%ﬁﬂ@?qﬁﬁmﬁ?ﬁwmm$wﬁﬁwaﬂﬁaﬁ?
W faf st o1 dofda a1 AR & &1 wifs gl

agWW@WW&BH&@MMIWHM¢MWMWW%@T

gRyg & U fforRad efhar ok e 8i—
(v) faafdencra gr1 warferd wreasal iR wXensi | e
e R Wi Qe AEl R BRIGRI uRYE 3R gerfd B Aele

é:ﬂ,

@) W&mﬁ?ﬁ?ﬂwwﬁmﬁqﬁwsd e, E—37reTd,
HERD ATar 3R =4 feror Ul Bl AR o 1y kel B,
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fareafdened g1 Ar=Iar urd uen a1 33 &, iR

(@) Sua g Ul SifaReh Irgdmg, afe ®ig i, 8 Sl searwl Al

gRfrEr # ffde @1 o Fad 2 |

2) o wal & e Bl &1 favafdenedy & S ureasmd # waer
ST ST, 9 FeATee MR gRfIHATae gRT fafkd @1 S |

(6) favafderea &1 (Y folt @& forv e @ ugasd # w99 &
TSR Y o favafdenery grT ued &8 3 a1 fody we fawafaemery
P gueHIfSUc Wl & aade, fodll o= e gRT smfsid &g akiem ol
o il & & AT o @I efh BT |

(@) foft A1 B @I, fSFHT BRI AT AR FHANSTTD B, AR b
SUEdll & TR fAvafderery | gl S [T © |

(5) rcrr e ANy @ dEd fvafdeney o Naw raw= el § 3 tF B
®U H Fe[@ o1 B oY, iR U iR FEAN & Aegd 9 39a AR ezl s=
e el & 99 uRwRe T BT gerar oq ® forv, favafdemey siaRTsE
BE BT Y4TT o1 B 77 GaT B MR AT €1 U BIH1 3R FHRl BT il &
feanfcel @& AR fIeer & wearll W # ORew &1 B 99§ |ed

|

44—(1) fawafdeney & gfd iR BEE™ —

(@) 7 < favafdenery gry HenRa & dem uRfvemi & =ifad €;
(@) @1 WeREE favafderey & o uRye gRT O 9MFg ar faery

Tral R fRAT SIQE, ST SrTel a1 uRfEE gRT Sudfid fdhar o |

(2) B iR BEEMI & ared 3R I HHAMRAT B R s a1
IR gRT FRIiRa akia | @t SIge |

(3) & uRyg @I foft & a1 BEE™ @ AFgar Fefdd d== O aud

31 wftn BRfl, e eREE SwRT (1) & @S (@) § [fde odl & ogar
o S =
W] V9 B I1 BEEAN & TGRS TKAd SRATs & [99g AT

SHP RY H T8 BT § | ufafaftded @1 TeH, wth R waww uRfNIEl gRT
fafea fag o |

45—39 ITRY AR URMIHEl & Susel & e\ wien |wfifa gt ©
e © forw arawer &1 fAder < |
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IEITI—d
aRfrm, sy 3k fafaw
RINECLI 46—39 SRAQY & SUGHl & SR vEd gy uRfE favafiemem @
JUET FRA—

(@) fzafderea & mRERAT 1 7o, wRpal 3R Fiw;

(@) faeafdered & wedl a1 WSRO BT Ggq, FRgRe e
qerafe, oI i U/ AeRI &l U UR §9 &1, T STdh] qaxdl
# Rithal &1 wx=n, den 9 wiitexel ¥ Wefdd oy wd oy € e
forT Susy BT SaTIS AT ABA B

(1) faeafdere & MrmIRAT & ARFAT IR Haey;

(@) fawafdenery iR Wag Ud Wedg ARfaenerdl & wmEmEl iR
3 Rierl &1 affeer iR Wil (REAqH AFgdg SR 3rgva wfed), S+
gRT 3oHl aifffe dférs Wil RUIE &1 IeRE, S96 gRT 9rad {6y
S dTel 3MeRY & | &R S9a UiRsffie @ik |ar & = oI«
(erfrard warfgfiy | wafa oragmi |fa);

(S) feafdenaa & oA o IR R yal R g afeal &
Al (REATH IFIAN 3R 9T Afed) qA1 S9! SUATR] AR HaT B
I T (SR FaTgRT & H&Rd el |feq);

@) favafdenea & @R, Redl iR =1 HHenRal & o &
forg e a1 wiasr A &1 7o a1 T o @) IO

() S 3R few@rT &1 weer,

(ST) AFTE ST UG BT,

@) foft ek oM, wvrus SR o1 Jafores Surferal &t
I

(37) HBRIT BT RATYAT, THIDHROT, IFAT AR GAifo;

(@) daral # fReror favmT & e

(@) favafaenea gRT TR Efdi ok BHEmardl &1 RUAT, Il
IR Yo,

() favafdenem @1 WWg I WEYh HEMdEld @& daTHrN
HHARIl (S Riegs 81 §) &1 G, <[AaH IR, g9, Ut
IR WAT BT 39 T, fH Fargiy &1 oMy iR ifFari warghy 4
Wafra Sugy A €, AT SHB! [AT BT A IR BRAT RSB
ERETT G,

(@) BTART, HAIRM, BEGRT, Uad AR RIBR DI TITIT;

(o) Fae @ SEAN, I SR USiiE}er @ Afy qm usiigd
HTAD! BT ISR I,

@) afe B & a1 efid TARIE BT AT, iR

@) o= Wil fowg e fou 9 eraew grr uRfHl gwr
ey fdar ST ® A1 fhar o A 2 |

mzﬁ@ 47—(1) favafoemerm @1 vem uRFMTAEE] T WRSGR §RT Toie |

JATERGAAT §RT SARAT SIQT |

(2) T W@R, oic H AR R, UUH uRFIHAEC &1 fodt +f

| URaed, afoReme a1 fharaes gRT e wR A IR U Big
e U fadie & el 81 Febdl & Sl U UR™ & i ¥ Yd &l 7 & |

(3) s UTET B URYE qA AT AR TRFAGE §F Wbl arerdy

IuerRT (1) | Fifdse gRfFmael &1 denfed a1 FRYT &R Fa |

(@) B uRve favafderea & fa=ft wfda=or & Rerfa, wle a1 T8+ @1

TIAT B drel Tl aRfFaell &7 ey a9 a6 URalfdd A8l el o
Th U WIEIHROT BT URATd TR S N xh BR Pl IR =8) < fear T
8 3R 39 UPR @h dI T3 Dls A I faRaq w9 # Bl qen ganfefa &
TR DI TG |
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(5) ud® =1 uRfAgw a1 uRfFgm & @i uRae= a1 aRfww &1 318 FeieE
a7 FRET U &1 ywga far SIQ, SS9 WROSIART T | T AT ST
JFART b FHT AT I AN AaR & oy R aRYg T 9ol | |

(6) wrd uRwg g1 wIRG ®1g i uRfow S s & ywrdt &rm 9 fe=
GO I AR T BT A1 VAT 916 & i I O S9o gRT faffdse &
S |

(7) @I SuERT H R 9 & B Y W, N9 WReR, fdwn, sl
BHE AT 3 HHARAT & fBd # o gRT forg 1y e faffeaa &1 srifaa &=
% forg a1 faeafdernera Ta™ SMART A1 X5y A1 ey Ry iy & fhedl gema
RpIRe & MR R &R uRyg gRT SR (1) # fAfde 9v o foRs
IRITA 99 a1 I=° Fefed a1 PRRYT o & dey ¥ fAfafde 97 & fiax
ol o wal ik afe @ uRyg WA ameT &1 guTed &1 # fawe &<l &
I WOR AT B Al § g a7 ffaRs uRfFEEel e wa i a1
IwRT (1) # ffdse gRfgwmaet &1 |enfed a1 PR R Fa |

(8) B TRYE BT IWIRT (7) & ENT I5T IR §RT g41¢ Y GRFTH Br
Hore a1 FREYT B a1 IRMFAT 9§ o/ Td AU A1 ARG REE 9 3 Bl
wfth A8l B |

48—(1) 39 SRAQY 3R gL g9l T gRfAEel & Sudel @ remeH
& g oedTeyl, favafdeney | ddfta Bl fawg & fory Sudy o= qa |

(2) SHIRT (1) @& Iudeli @ AUSHA TR UfdHe w9 STl a1, swareer
faforRaa vt & forg Suder o, sreria—

aﬁ@ﬁ)ﬁ?ﬂﬁ?ﬂmﬁﬁﬁﬁaﬂmﬁ?ﬂwweﬁquﬁ

el

(@) fazafdemera @ w1 fofl, fo@mr &R s Jeifores faR¥reart &
fore feiRa fey S arer BT @ G @R I & UG

M 9 wd e i sl & favafdered o & iR fewmr @
qﬁmﬁsﬂ%ﬁmﬁmwaﬁ?éw&tﬁaﬁ?%@mmﬂmaﬁzﬁ
= ;

(&) BTgRI, BARM, BEIRT, TR, U&H AR REPR TG B Bl I

(®) feafdere # sEl @& fag &1 od o fawafdenes gRT Safera

Bl 3R BHEEl & U,

(@) fawafderery g1 SFREM 4 by &9 arel 8@l SR BEmERl o

AT 3R e

() fawafdene & BE1 # AR §91¢ IET qAT AT HT B
Jerar Y BHEI & G 9D INOI gRT BE@E AT g AT B R Fefad,
eprae a1 ufdey afkd s <

() TR 3R fAoft srafdfal o Hdfa it Jre;

(1) SrAUDT & IfAdl favdfdenad & JaTuR AEBIRAT B TG

DI Y Afed IR, SUARIAT iR HaT BT T TA! DI GEAT TAT IAD

JdT B AT B TIRT 3R YERETd;

() fawafdenera a1 folt Tg o1 Tedg wefderey grT fvaferes 4

GRIa foel v & forg uwiRa @ S arefl wiNg;

(©) wer el Wed!, dteves, Fliea! R aRMieR! @ Fgfie @

I 3R Ugha qe1 S9a S

(3) IRNETRA BT AT,
(e) favafdenera & @Rl =g Ao @feal &1 i oM atel wiRsifda

AR W, f9a siaeta amm &R e w0 €

@) /g Wil vy f59a fory 39 orareyr a1 yRFIAEEl gRT SUdy

fopar ST & a1 fhar o |ear 2

49—(1) AT BRI URYE RT I9Y WY AR FeATOUT & AR & oIy
SD HeT IR Ty TG |

(2) 39 9rT H T IuERA & A, &l uRyg IHI-—9Rg R T AT
AR AL FAT HDH AN
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R IE b PIS AR &1 1T SR~
(@) BT & FAY B yAIAT B drell, 1 [Avafderay 1 aRest &
TGS AT U R aTel] gRiE a1 favafdene & & uregwmal § waw
3 forg arT 43 & SwwRr (1) ¥ SfealRad faRes eEaW FufRa o= aref,
9 d% o @1 urey fder uRye gRT sRarfad 7 &) far T 8, o
(@) werl 1 FYRh P €l 3R UghT qom dadl bl qAT gRleT
Y S UIGadH & HATed AT WR BN AT R dTell dig ara, Riarg
g9 5 98 Haa Hara A1 FHEl & Ud $ IJAR B 3R 6 d@ b T
AT BT UrHY fIem uRue gRT wxamfad 7 &= far Tar &1 a1
(1) fawafdenera & orAUd! H WEAl, Agar AR UIRsIAG  ferar
faeafderner @1 M a1 F B JAIAGd B dTell Big dId, ofd dd b IHBT
URY T WRAGR §RT IgAfRd 7 - faam T 21|
(3) &1 uRyg &I SWIRT (2) & == faen uRvye gRT wRarfaq fasfl wreya &l
AR B= B wih 1 8RN, fbeg] 98 S JWBR IR A I SH BRI IR¥
ERT G Y {51 Heie |fed goid: a1 wira: faem aRve &1 gafdar & forg aus
PR GBI |
@) ®rd URYE ERT 990 ¢ 99 SRAIRY SS9 AR YW 8T ST 98
fAfde &R 3R I JuTeNy Gy & F9e IRga fbar Sme |
(5) TeTRrufy fHR +ff F9g R URYg &1 STERT (2) & Wgd & @vs () H
fAfds srameel 9 1 U9 JreaTall &1 JUAT SRATPBIT I AT BRI T AR B
aRYg gRT VAT SRAGT T I I B B ARG U AR PRI BT AT |
(6) TeErufa IE fder < 9 6 SWRT (2) & Wgd & @ve (M) H ffdse
AT & ATl fHl T ALATY FT HATeH dd P Hafad M 96 ddb Iq
ATl SRAGIA A ARG BT WA IRA BT JaAR 7 el S| 34 SWRT & efi A
e &7 Y U ISy &Y TR & UHh HIE B I O YA T T |
50—(1) 39 orwey 3R uRfml & uauel & orfW, favafdemerm &1 U
AGRYT A1 31 M oo @l iR |ffcl & dare & forg fafvew a=7 wam—
(@) 3O 93P H IAUAE WM aTell ufhar iR Yol @ W fAuiRa
PRAT AR PRA RN PR & [oTY MDAl DT G
@) 9 W fawdi & fou Suey aRAr e folw 59 seareer, gRkf=mi
3R fafemt g1 Sudy fhar o §; 8k
@M T N o vy & fou Susy &RAT S ddd U WTferdRer A7
Jueer & far Tar 8|
(2) faeafaemera & fasil witeRor a7 o/ ™ gRT 99 v fafs § s9a
AERT BT d8HI B IRIEN IR ITH Y S Tl BRI BT GaT a7 a1 WAl Job!
DI BRI BT AWeld @ & IuaeT 31T |
(3) i uRvg, fawafdenerd & fodl wifdaxor a1 =1 Me™ &I e < |
& g fde A faffde oo 4 5l RIfese @1 g & a1 J9fd @, o W
TR A1 e gRT a9 T ds A aggeR 99 e @1 vge A
RHIIECRCaUlE
R I% & fawafaenes @1 o mReRY a1 o e, afs v s fder |
A B, A1 GeAeaid BT i R FHAT Sl BRI URYg b AR W IR B
TTIT U 3T YR BR A, ST I8 S T |
(4) fa=m oRug srarcel & Suddl & 3R Yed gy, fawafderncra &1 & e,
&, e iR yAv-us Srddd & foy UIeasd &1 Su€d &_+ drel fafram @i
AT FHI Sd HEEd FHT dre 1 IHBT YRey JdTdd b f&am 87 |
(5) faem uRye @1 IUIRT (4) & AT FHR 9 gRT UXATAd fhell urey &l
AR B AT SAPR B DI Wih A8l s8R, fbeg a8 I 307 goId & A1
AT AR & & oIy 91 BT a9 &R qa |

g
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IEIY—YNT
aiffe Raid 3iv o
51—favafdenera @ aiffs Ruid o aRvg & fAde™ § TaR &1 SIged | arfe Raré
52—(1) favafdemed & affe o9 R go—ua & URve & faem #  oRar o doden
IR fhy S e feafdene &1 a1 S9a gNT B W 9 9 urd |l
FRIRTT T faaRa a1 e @1 T8 9 Y64 faafdenad gRT 991¢ ¢ ol
H Sl BI SIG |
(2) T1f¥e ARl iR G —ua @I Tdh Ui 5T TRBR DI IR DI MY
ST ST ST BRI |
(3) Tl ok 3R TETmRIferd er—ua Jfad fhy SgT iR S9a! ufon
SETier RUE @ ufidl & 9 BRI URYE §RT T WRGR BN UKD B
ST |
m(@(@)mqﬁwmﬁﬁmmﬂﬁﬁ%ﬁﬁﬁﬁlﬁw
|
@) WaR, fIeafdemea o 39 gy & H fIvafdemey grRT T™9 WOR &R
af O eI BT amded, T AT | ¥l S 6 amavdd wwem S| Yo
(@) favafaere e [ erfa o R fAeafdac PR egr Gy &
SR, o fAfarRaa 8- ey
(@) I WWHR A b5 WHR gRI Pls A AT AJAH
T T,
(@) T Al ¥, 5 gl B R 99 9 sy |afEfed
() favafdenery gR1 FEM, 0T, SUSR, oM, SUBfaA], THIdl
a1 fa=mt iR 31 ST, If Big 81, & ARIH W TG G-I,
@) fwaferem & wafa domm udl,  saaEfoal
RIS At & wIrur & foy, feafdenra iR e & w9
50 T AT A & Iuedl & MEEHl & R |Edrl SErl |
faeafdenera gRT uTa S=RIRMET, e
(®) 5l o= Afy ¥ a1 8l o Al 9 favafdenea™ g1 ar<

EERIN
(@R) freafdemea @ AR o1 9aRT, 39 AR §RT AT a8 379+
SRRl & TR R AR 30 Fedl &1 Fded ax § SWa i |fed
faeafaeney & =gt & foy far SR |
(5) fafea <If¥r & ot AU =g & URAS W, o goie § affafad &=
Wé,mwﬁwmﬁﬁvﬁﬁaﬁ%ﬁm,aﬁww%wﬁﬁm
|
6) ®=d uRve fag wfafa @1 fwiRe, Ik @8 & ® R &= @
T goTe DI S wU W AR AT |
(7) Tt a1 F IRYe & oy S8 @ ST A TE B
(@) @ a1 9o | Wed T 2, A1 feafiees o1 T WeR A
IR WRGR I [Ieafdene oaM RT a1 $I5 RIS e a1
BE<TE ERT &1 T8 MRl & AMel H, Juic 31 Aol & 918 U 3fa™
B oAl B AR B
W] TE B ORI 11 @ SULRT (7) # 6 919 & BT Y ), gerufa,
3T, 9T¢, e aul a1 3 e a1 g uRRefaat @t Rerfa 4,
goie # Wipd 9 Py T dfg I 3§ I¥G SMEd AT B FDIT
IR T8 W O AT B HeY H 9T WBR BT dchlel JfAd BT,
(@) AU a1 T WRHR B (B oMy & R H A gheA
TR, ST 39 QY T IRMTH & el aIRd fHam ST uhfeud & |
53—(1) ORT 8 @ We (@) ¥ (8) ¥ fffde o3 If¥er fawafderey & afmR
el e ar |ufy &) g1, ey A1 THUANT WR SRR T @ forg <l g,
afe VA B0, 3MUerd A1 GOUANT D! Ul IT HITAR BT Tcdel RUM 2 |
(2) PR @1 wfshar derm YT B, SUe A1 HRUANT # Srdferd XA Bl
e BT arsT VAT B, ot fafed e Smg |
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RO ®

e @t
frgfe @1 af

Rivratl &1 w1

Rftral @& wroT
HRIATE! ko)
Jfafr 7/ A

favafdemerm @1
NS il
BT ST

gy @

<)

SII—dRE
fafaer
54— (1) 39 AR AT b NI g9Q Y IRfTH gRT We wU |
Fa | e Tl 9 fhar S |
(2) Tei =9 srarew A1 URFRAEl H aRwSdar a1 o IFaamRl & JJER fadl
R @1 graa fhar w1 €, 98l aRsdr iR g ARIARIl & MERT &1 avieT
Jar & B S iR fear S e 2
(3) STt g9 sy # foheft fataw &1 Susdy far w8, 98f v fafe=
AUIR® AfiE Ugfd & o 9R Udhd GHAv dd §RT Salerd fhar g
iR et uRfml § fsy fafes &1 Suysy fhar Tar 8 9g 98 S Afd 9@
JAIRTa favam SToe S fob aRfFET § Suey fsar T &1
@) 39 IRy N WE ©U 9 Suysed @ Ryam, favafderes
BT DI W BN IT HHaR! fAvafdenes & =l midrex a1 o7 e & forg
fafem gg o= 7t Br )
55— (1) fawafdenera & fa=ft widaxor a1 Mo & ucd IS BT BIgHR
I FeW H BIg MHREe Rith I AT A 91 Sget {59 AT & 98 Feg g
T on, e RRE w8 S ®; @ik RRF &1 W’ arem wiie T wifraRer a1
o & 39 Uy SEfy & fou wew B, o9 sy & fau a8 =fw, e
WM 98 WRAT ©, 9ag & |
(2) ®1$ Afh o1 favafdemey & il MR &7 Feg ® srerar fhsdl ey
e o1 ufaffer R, o8 a8 favafdencra &1 & aerar e} b, 98 VT wierexr §
T TP IMOAT I §91Y W 99 T 98 VA e a1 gfafafer a9 w2 |
56—fH¥l WRIGRT a1 @ sterar AfAfd &1 $IE a1 HRIAE! ddd $9 BRI
rfaferr=r 7 gl far—
(@) S BI$ RiF a1 S9a ToT # Ffe & A
(@) orEE # 5 W @fie 9 9rr forr 8 S v B @ ford
PAR el o AT
(1) S I b ®T H BRI A 9l B aafe @ fates /9,
M fded ar FgRe 9 aig Jfe a1 A
(@) SH@ BRIAE ¥ PR U Afafiaar 81 SR Amel @ I[omero
W P Y¥Tg 7 gl 8 |
57—®R gRYE IURT 3R AdSM &R dlel dewl & al—fasls 9gAd 4
fol afts & fwafdereg & fa=ft wftexer a1 o= e @ Aegar 9 9
MR W BT A 6 T @fh BT Afde oemar & wafa faefl = &1
TRIg o T & A7 39 MR WR a8 ey R &7 Iy § A1 SeH
favafdenery & 9e & 3F™Y AR el fBaT € IR I MRl W fHAT 2Ifh
¥ fawafdenaa g’ ved a1 Wed die f&fl, M a1 JHo—ux 999 of |qa |
56— AT HIg Ued Soal ® & T g aafr favafdemas & iy wfdrevor
T AN TP B wU H GRS w9 9 Faitd a1 g B w8 a1 9
TR B B EheR B, a1 favafdenera & fasdl wfdrexor ar ifeary &1 o1 Aok
9 QT AT 39 FfE g9¢ MY IRMEM & ey 7, A1 AWel et ol
AT AT 3R IF W FHenfeufa &1 Fofa sifem g
W] 59 URT & e Ffoiad & awwe 3§ @5 e F81 fbar seem—
(@) SS9 IR ¥ O "8 9 e 9Hg uvErg ofd Ue Ugell dR
SSRIT ST BT o,
(@) fovafderes & faxf wfdeRY a1 e a1 <afdg aafs & remar
foel o7 At gRT:
g o vrae & & genfeafy s gRkRerfel #:—
() gdadt wwge # SfeaRad @y @ Ffd & uverg TR |
PR B A7 fd Fed R AR &,
(i) vtet fafde Amen fMafea @ aR & fag & Hdfa 2, ok 59
YHR faifed kel & or=ar R HeE ¥, 98 U R aney uiRkd
R FH, T 98 T iR AHR 9 |
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59— (1) ﬁ?ﬂﬁ?ﬂ?ﬂ o foll wiftrexer a1 affa @ e S, emdeT,
Arfes, aﬂé‘%T chMISI qT AHed B ARG a1 fAeafdene & deol # HlNE o
g a1 favafdemen grr fafaq a9 wTu fRl BRex # fodr ufafe @t
uferferfy, aﬁmﬁﬁmwﬁmwﬁaﬁ%ﬁwﬁwﬁmﬁ
IRacd & U WG, IMded, Aifed, SM<e, hRidEl, ddhed IT Sddel & UM
TAT WY B WU H o ST SR S9H gSl AHel 3R oo @ Aied & Wy

gﬁﬁwﬁﬁm\mwn,G@T\awﬁaﬁuﬁr,aﬁmﬂ—daﬁaﬁﬁwwﬁm
|

@) fawafeamem & fHfl AR a1 HHaT & ol FRAE H, R
favafdemery vaadR & B, favafdenes &1 @1 ddY, I™ReR A1
TR PR DI ALIHAT T8 BN, ! Avg—aw] SUERT (1) & 3fie g1
nﬁrﬁrﬁmwﬁaaﬁwmémwﬂmaﬂ#$mwﬁ$wﬁ
wﬁ%zﬁﬁw&wﬁgﬁﬂﬁﬁmaﬁ
ﬁ@ﬁwﬁwmmﬁﬁmwﬁ PR D |

60— favafdeney & Forufd, Herafya, fad fEazs iR
39 SRARY B el SUGY B IRV ¥ PR @R I & Al
ﬁz‘r AR =TT WGfRdT, 2023 B ORT 2 & WU (28) & 3rf § oAb ad G

|

61— QY AT IFD I F91¢ ¢ ) a1 aRFIH & AR H BT TS
I ydbfoud a1 By oM & forg emeiRa faeft a9 @& ddy # T WReR 4@
fvafdere o SS9 f&dl Rl a1 mitexer a1 e @ fOvg @18 9 a1
= faftres wrfard) =8 &1 STe |

AT RE
RNERIMEIR |G ISECESS

62— (1) fawafdemera &1 dAd WRIGRY, 39 RARY & URM & Udlq
JTefTe, §9 AT S U] & AR ST AT e |

(2) 59 T& AadaTad &1 $Is AAHROT T3 el & T &, 9 b I
TWHR AW gRT Feer < |l & orf uRvg | 1 fwafdenea & foef
WW%W%S@?WW&T%WW FHaet iR
HT BT TN A1 e fas gRT IR fa Afd & faar s |

qre BT aoid

TTfereRRoT Ea)

e

3—(1) I U JFARY & IUGE DI YIT BIA H PIs BioAlg Sd~ Bl
T T oY AR, RGN Tolc § FHIRA MY §RT SUTRY, YRIgd a1 &g
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No. 130(2)/LXXIX-V-1-2026-2-ka-11-2026
Dated Lucknow, May 13, 2026

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Vaniki Au Audyaniki Vishwavidyalay Dwitiy Adhyadesh, 2026 (Uttar Pradesh Adhyadesh Sankhya 11 of
2026) promulgated by the Governor. Paryavaran, Van Evam Jalvayu Parivartan Anubhag-4 is
Administratively concerned with the said Ordinanace.

Short title, extent
and
commencement

Definitions

THE UTTAR PRADESH FORESTRY AND HORTICULTURE UNIVERSITY
SECOND ORDINANCE, 2026
(U.P. ORDINANCE NO. 11 OF 2026)
[Promulgated by the Governor in the Seventy-seventh Year of the Republic of
India]
AN
ORDINANCE

to provide for the establishment of a State Forestry and Horticulture University
at Gorakhpur in Uttar Pradesh by the name of ‘The Uttar Pradesh Forestry and
Horticulture University’ and for matters connected therewith and incidental thereto.

WHEREAS the State Legislature is not in session and the Governor is satisfied
that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article
213 of the Constitution of India, the Governor is pleased to promulgate the following
Ordinance:—

CHAPTER-I
PRELIMINARY
1. (1) This Ordinance may be called the Uttar Pradesh Forestry and
Horticulture University Second Ordinance, 2026.
(2) It extends to the whole of the State of Uttar Pradesh.
(3) It shall come into force at once.
2. In this Ordinance, unless the context otherwise requires,—

(1) “‘Academic Council’ and ‘Executive Council’ means the Academic
Council and the Executive Council of the University respectively;

(2) ‘Affiliated College’ means a college affiliated to the University in
accordance with the provisions of this Ordinance and Statutes made thereunder;

(3) ‘Dean of Faculty’ means Head of the Subject/ Faculty who is also the
Chairperson of the Board of Faculty;

(4) ‘Dean Student Welfare’ means the Dean of Student Welfare,
counselling and student placement;

(5) ‘Director’ means the Director of Education and Director of Research
and Extension;

(6) ‘Faculty’ means a teaching faculty of the University;

(7) ‘Forestry’ means and includes basic and applied sciences concerning
silviculture, plant breeding, farm forestry conservation of ecology of the biosphere,
wildlife, sericulture, medicinal and aromatic plants and their products;

(8) ‘Governor’ means the Governor of Uttar Pradesh;

(9) ‘Hall’ of a University means a unit for students maintained or
recognized by the University at which, provision is made for imparting tutorial and
other supplementary instruction;

(10) ‘Horticulture’ means the basic and applied sciences of fruits,
vegetables, floriculture, plantation crops, spices, hops and shall include mushroom
growing, landscaping, bee-keeping, marketing and processing of horticultural produce;

(11) ‘Hostel’ of a University means a unit of residence for students
maintained or recognized by the University, other than a hall;
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(12) ‘Institute’ means an Institute established by the University;

(13) “Other backward classes of citizens’ means the same as referred to in
the Uttar Pradesh Public Services (Reservation for Scheduled Castes, Scheduled Tribes
and Other Backward Classes) Act, 1994;

(14) ‘Pay Scale’ means the pay scale adopted currently by the State
Government;

(15) ‘Prescribed’ means prescribed by Statutes;

(16) ‘State Government’ means the Government of Uttar Pradesh;

(17) “Statutes’, ‘Ordinances’ and ‘Regulations’ means the Statutes,
Ordinances and Regulations of the University respectively;

(18) ‘Teacher of the University’ means Professors, Associate Professors,
Assistant Professors and such other persons as may be appointed by the University for
imparting instruction and guiding or conducting research in the University or in an
Institute maintained by the University or in a constituent, affiliated or associated
college and includes a Principal;

(19) ‘University’ means University established after the commencement of
this Ordinance under Section 3;

(20) ‘UGC’ means University Grants Commission.

CHAPTER-II
THE UNIVERSITY

3. (1) The Chancellor, the Vice-Chancellor and the members of the Executive
Council and the Academic Council, for the time being holding office as such in the
University shall constitute a body corporate by the name of the ‘Uttar Pradesh
VanikievamAudyanikiVishwavidyalay.’

(2) The University shall have perpetual succession and a common seal, and
shall sue and be sued by the said name.

4. (1) The University shall be open to all persons irrespective of class or
creed or sex, but nothing in this Section shall be deemed to require the University to
admit to any course of study a larger number of students than may be determined by
the Ordinances or Statutes or Regulations:

Provided that nothing in this Section shall be deemed to prevent the
University from making special provisions for admission of students belonging to the
Scheduled Castes or Scheduled Tribes and Other Backward Classes.

(2) The teaching and research in connection with the degree, diploma and
certificate programmes of the University shall be conducted in accordance with the
Statutes, Ordinances and Regulations.

(3) The courses and curricula and the authorities responsible for organizing
the teaching of such courses and curricula shall be such as may be laid down by the
Ordinances or Statutes or Regulations.

5.The objects of the University shall be,—

(a) to ensure organised and qualitative education and to disseminate and
advance knowledge in forestry, horticulture and other related subjects;

(b) to facilitate research and development in forestry, horticulture and
other related subjects;

(c) to develop various modules to suit the training requirements of
different bio-geographic regions of the State in the field of forestry, horticulture and
related subjects;

(d) to ensure conservation and sustainable utilization of forest and plant
bio-diversity through various educational and research programmes;

(e) to develop entrepreneurship and provide consultancy services for
planning and evaluation of different types of projects in the area of forestry,
horticulture and related subjects.
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Powers and duties
of the University

6. The University shall have the following powers and duties namely :-

(1) to serve as a ‘Centre of Excellence’ in providing education in the branches
of forestry and horticulture and to make provision for research and for the
advancement and dissemination of knowledge in those branches and manage the
accreditation thereof;

(i1) to admit any college to the privileges of affiliation of recognition or to
withdraw or curtail any such privilege and guide and control the work of affiliated and
associated colleges;

(iii) to confer degrees, diplomas and other academic distinctions;

(iv) to hold examinations for, and to grant and confer degrees, diplomas and
other academic distinctions to and on persons who,—

(a) have pursued a course of study in the University; or

(b) have carried on research in the University or in an institution
recognized in that behalf by the University or independently, under conditions laid
down in the Statutes and the Ordinances; or

(c) have pursued a course of study by correspondence whether residing
within the area of the University or not, and have been registered by the
University, subject to such conditions as may be laid down in the Statutes and
Ordinances as external candidates; or

(d) are teachers or other employees in the University or in an institute in
other educational institutions under conditions laid down in the Statutes and the
Ordinance or are inspecting officers permanently employed in the Department of
Education of the State Government and have carried on private studies under
conditions laid down in the Statutes and the Ordinances;

(v) to hold examinations for and to grant the degree of Bachelor of Science in
Forestry and Horticulture, Master of Science in Forestry and Horticulture, diploma in
Forestry and Horticulture, Doctorate in subjects of Forestry and Horticulture to
persons who are students of the University pursuing different courses;

(vi) to confer honorary degrees or other academic distinctions in the manner
and under conditions laid down in the Statutes;

(vii) to provide such lectures and instructions for persons not being students
of the University as the University may determine;

(viii) to co-operate or collaborate with other Universities and authorities in
such manner and for such purposes as the University may determine;

(ix) to institute and award scholarship, fellowship, stipend, medals, prizes
and to undertake other student welfare activities;

(x) to recognize for the purposes of admissions to a course of study for a
degree, as equivalent to its own degree, any degree conferred by another University or
as equivalent to the Intermediate Examination of the Board of High School and
Intermediate Education, Uttar Pradesh or any equivalent examination conducted by
any other University or Authority;

(xi) to establish, maintain and administer institutes of research, laboratories,
libraries and other things necessary to carry out the objects of the University;

(xii) to create teaching, administrative, ministerial, technical, non-teaching
and other necessary posts required by the University and to make appointments
thereto;

(xiii) to lay down the conditions of affiliation or recognition of colleges and
to satisfy itself by periodical inspection and otherwise that those conditions are
satisfied;

(xiv) to institute and maintain halls and hostels and to recognize places of
residence for students of the University;

(xv) to demand and receive such fees and other charges as may be fixed by
the Ordinances or Statutes or Regulations;
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(xvi) to supervise and control the residence and to regulate the discipline of
students of the University and to make arrangements for promoting their health;

(xvii) to do all such acts and carry out such functions, whether incidental to
the aforesaid powers or not, as may be requisite in order to further the objects of the
University.

(xviii) to provide training for farmers, field officers and staffs of the Forest
Department in the field of Forestry, Horticulture, Agroforestry and other advance skills
as may be laid down by the University.

CHAPTER-III
INSPECTION AND INQUIRY

7. (1) The State Government shall have the power to cause the University,
including its buildings, laboratories, workshops and equipment and the
Institutions/Affiliated Colleges/Affiliated Colleges maintained by the University or to
cause the examinations, teaching and all other work performed therein, to be inspected
by such person or persons as it may direct or to cause such inquiry to be conducted in
respect of any matter connected with the administration and finances of the University.

(2) Where the State Government decides to cause an inspection or inquiry to
be made under sub-section (1) it shall inform the University of the same through the
Registrar, and any person nominated by the Executive Council may be present at such
inspection of inquiry as representative of the University and he shall have the right to
be heard as such:

Provided that no legal practitioner shall appear, plead or act on behalf of the
University at such inspection or inquiry.

(3) The State Government shall address the Vice-Chancellor with reference to
the result of such inspection or inquiry, and the Vice-Chancellor shall communicate to
the Executive Council the views of the State Government with such advice as the State
Government may offer upon the action to be taken thereon.

(4) The Vice-Chancellor shall then within such time as the State Government
may fix, submit to it a report of the action taken or proposed to be taken by the
Executive Council.

(5) If the University authorities do not, within a reasonable time, take action
to the satisfaction of the State Government, the Government may after considering any
explanation which the University authorities may furnish, issue such directions as it
may think fit, and the University authorities shall be bound to comply with such
directions.

(6) The State Government shall send to the Chancellor, a copy of every report
of an inspection or inquiry caused to be made under sub- section (1) and of every
communication received from the Vice-Chancellor under sub-section (4) and of every
direction issued under sub-section (5) and also of every report or information received
in respect of compliance or non-compliance with such directions.

(7) Without prejudice to the foregoing provisions of this Section, the
Chancellor may, by order in writing, annul any proceeding of the University which is
not in conformity with this Ordinance, or the Statutes or the Ordinances:

Provided that before making any such order, the Chancellor shall call upon the
University to show cause as to why such an order should not be made and shall

consider the cause shown, if any, within the time-limit specified by him.
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CHAPTER-IV
) OFFICERS OF THE UNIVERSITY
Ogﬁ::r:ift;he 8. The following shall be the officers of the University :-
(a) the Chancellor;
(b) the Vice-Chancellor; (c) the Pro Vice-Chancellor;
(d) the Director, Education;
(e) the Director, Research and Extension;
(f) the Registrar;
(g) the Finance Comptroller;
(h) the Controller of Examinations;
(i) the Dean of Students' Welfare;
(j) the Deans of Faculties;
(k) the Estate Officer;
(1) such other officers as may be declared by the Statutes to be the
officers of the University
The Chancellor 9. (1) The Governor shall be the Chancellor of the University. He shall by
virtue of his office, be the Head of the University and shall, when present, preside at
any convocation of the University.

(2) Every proposal for the conferment of an honorary degree shall be subject
to the confirmation of the Chancellor.

(3) It shall be the duty of the Vice-Chancellor to furnish such information or
records relating to the administration of the affairs of the University as the Chancellor
may call for.

(4) The Chancellor shall have such other powers as may be conferred upon him by this
Ordinance or under the Statutes
The Vice- 10.(1) The Vice-Chancellor shall be a whole-time officer of the University
Chancellor and shall be appointed by the Chancellor from amongst the panel of names

recommended to him by the Search-cum-Selection Committee constituted in
accordance with the provisions of sub-section (3).

(2) (a) The Vice Chancellor shall be nominated for selection from among the
following:-

(1) Indian Forest Service Officers who have served for a minimum
period of 25 years and have worked or have been working in pay scale of the
Additional Principal Chief Conservator of Forests or above and shall not have
attained the age of 65 years; or

(i) Indian Administrative Service Officers who have served for a
minimum period of 25 years and have worked or have been working in pay scale of
the Principal Secretary or above and shall not have attained the age of 65 years; or

(iii) eminent educationists or scientists having Doctorate degree in the
field of Forestry or Horticulture with a minimum of 10 years of service experiences
in teaching and research in the rank of Professor or equivalent from research or
extension system of State or Central Universities or other similarly placed
institutions, and who have not attained the age of 65 years:

Provided that the guidelines of the University Grants Commission must be
fulfilled.

(b) The Vice-Chancellor shall hold office for a term of three years from the
date on which he enters upon his office or till he attains the age of sixty-eight years,
whichever is earlier;

(¢) The Vice-Chancellor, who has not attained the age of 65 years may be
appointed as such for second term:
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Provided that the Vice-Chancellor may, by writing under his hand addressed
to the Chancellor, resign his office and shall cease to hold his office on the acceptance
by the Chancellor of such resignation.

(3) The Vice-Chancellor shall be appointed by the Chancellor on the
recommendation of a Search-cum-Selection Committee consisting of:-

(a) the Chief Secretary, Government of Uttar Pradesh;

(b) the Agricultural Production Commissioner, Government of Uttar
Pradesh;

(c) the Additional Chief Secretary/ Principal Secretary to the Government
of Uttar Pradesh, Department of Forests and Wildlife;

(d) the Additional Chief Secretary/ Principal Secretary to the Government
of Uttar Pradesh, Department of Horticulture and Food Processing;

(e) two eminent experts, one each from the field of Forestry and
Horticulture not below the rank of Dean either serving or retired from State
Government Universities or State Government Research Institutes to be nominated
by the Chancellor.

(4) The Committee shall, as far as may be, at least sixty days before the date
on which a vacancy in the office of the Vice-Chancellor is due to occur by reason of
expiry of term or resignation under clauses (b) and (c) of sub-section (2) and also
whenever so required and before such date as may be specified by the Chancellor,
submit to the Chancellor the names of not less than three and not more than five eligible
persons to hold the office of the Vice-Chancellor. The Committee shall, while
submitting the names, also forward to the Chancellor a concise statement showing the
academic qualification of each of the persons so recommended but shall not indicate any
order of preference.

(5) Where the Chancellor does not consider any one or more persons
recommended by the Committee to be suitable for appointment as Vice-Chancellor or if
one or more of the persons recommended is or are not available for appointment and the
choice of the Chancellor is restricted to less than three persons, he/she may require the
committee to submit a list of fresh names in accordance with sub-section (4).

(6) Subject to the provisions of this Ordinance, the emoluments and other
conditions of service of the Vice-Chancellor shall besuch as may be determined by the
State Government by general or special order in that behalf.

(7) In the event of a temporary vacancy of the post of Vice-Chancellor or in
his absence of leave or for any other reason, the Director of Education or the Director of
Research and Extension or in their absence, the Registrar with the approval of
theChancellor may perform the duties of the Vice-Chancellor, but his period shall not
exceed six months:

Provided that the Chancellor may, from time to time, extend the term of
appointment of any person to the office of Vice-Chancellor under this sub-section, so
however that the total term of such appointment does not exceed one year.

(8) Until a Vice Chancellor appointed under sub-section (1) or sub-section (9)
assumes office, the Pro Vice-Chancellor, if any, or where there is no Pro Vice-
Chancellor, the seniormost Professor of the University shall discharge the duties of the
Vice-Chancellor as well.

(9) If in the opinion of the Chancellor, the Vice-Chancellor wilfully omits or
refuses to carry out the provisions of this Ordinance or abuses the powers vested in him,
or if it otherwise appears to the Chancellor that the continuance of the Vice-Chancellor
in office is detrimental to the interests of the University, the Chancellor may, after
making such inquiry as he deems proper, by order, remove the Vice-Chancellor.
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(10) During the pendency, or in contemplation of any inquiry referred to in
sub-section (11), the Chancellor may order that till further orders,—

such Vice-Chancellor shall refrain from performing the functions of the
office of the Vice-Chancellor, but shall continue to get the emoluments to which he
was otherwise entitled under sub-section (6);

the functions of the office of the Vice-Chancellor shall be performed by the
person specified in the orders.

11.(1) The Vice-Chancellor shall be the Principal Executive and Academic
Officer of the University and shall,—

(a) be responsible for the proper administration of the affairs of the
University and for a close co-ordination and integration of teaching, research and
education;

(b) exercise general supervision and control over the affairs of the
University including the constituent colleges and the institutes maintained by the
University and its affiliated and associated colleges;

(c) give effect to decisions of the authorities of the University;

(d) in the absence of the Chancellor, preside at meetings and at any
convocation of the University;

(e) be responsible for the maintenance of discipline in the University;

(f) be responsible for holding and conducting the University examinations
properly and at due times and for ensuring that the results of such examinations are
published expeditiously and that the academic session of the University starts and
ends on proper dates.

(2) The Vice-Chancellor shall be an ex-officio member and Chairperson of
the Executive Council, Academic Council and the Finance Committee.

(3) The Vice-Chancellor shall have the right to speak in and otherwise to
take part in the meetings of any other authority or body of the University but shall
not by virtue of this sub-section be entitled to vote.

(4) It shall be the duty of the Vice-Chancellor to ensure the faithful
observance of the provisions of this Ordinance, the Statutes and Ordinances, as the
case may be, and he shall, without prejudice to the powers of the Chancellor under
sections 9 and 58 possess all such powers as may be necessary in that behalf.

(5) The Vice-Chancellor shall have the power to convene or cause to be
convened meetings of the Executive Council, the Academic Council and the Finance
Committee:

Provided that he may delegate this power to any other officer of the
University.

(6) Where any matter other than appointment is of urgent nature requiring
immediate action and the same could not be immediately dealt with by any officer or
the authority or other body of the University empowered by or under this Ordinance
to deal with it, the Vice-Chancellor may take such action as he may deem fit and
shall forthwith report the action taken by him to the Chancellor and also to the
officer, authority or other body who or which in the ordinary course would have
dealt with the matter:

Provided that no such action shall be taken by the Vice-Chancellor without
the previous approval of the Chancellor, if it would involve a deviation from the
provision of the Statutes or the Ordinances:
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Provided further that if the officer, authority or other body is of opinion that
such action ought not to have been taken, he or it may refer the matter to the Chancellor,
who may either confirm the action taken by the Vice-Chancellor or annul the same or
modify it in such manner, as he thinks fit and there upon, it shall cease to have effect or,
as the case may be, take effect in the modified form, so however, that such annulment or
modification shall be without prejudice to the validity of anything previously done by or
under the orders of the Vice-Chancellor:

Provided also that any person in the service of the University who is
aggrieved by the action taken by the Vice-Chancellor under this sub-section, shall have
the right to appeal against such action to the Executive Council, within three months
from the date on which decision on such action is communicated to him and thereupon
the Executive Council may confirm, modify or reverse the action taken by the
Vice-Chancellor.

(7) Nothing in sub-section (6) shall be deemed to empower the
Vice-Chancellor to incur any expenditure not duly authorized and provided for in the
budget.

(8) Where the exercise of the power by the Vice-Chancellor under
sub-section (6) involves the appointment of an officer or a teacher of the University,
such appointment shall terminate on appointment being made in the prescribed manner
or on the expiration of a period of six months from the date of the order of the
Vice-Chancellor whichever is earlier.

(9) The Vice-Chancellor shall exercise such other powers as may be laid down
by the Statutes and the Ordinances.

(10)(a) The final authority responsible for maintenance of discipline among the
students of the University shall be the Vice-Chancellor. The directions of the
Vice-Chancellor in that behalf shall be carried out by the Heads of Department and
hostels;

(b) Notwithstanding anything contained in clause (a), the punishment of
debarring a student from an examination or rustication from the University shall, on the
report of the Vice-Chancellor, be considered and imposed by the Executive Council:

Provided that no such punishment shall be imposed without giving the student
concerned the opportunity of being heard.

(11)(a) The Vice-Chancellor, if he considers necessary, may appoint a
Pro-Vice-Chancellor from amongst the seniormost Professors of the University with the
approval of the Executive Council for a maximum period of 3 years;

(b) The Pro-Vice-Chancellor appointed under sub-section (1) shall discharge
his duties in addition to his duties as a Professor;

(¢) The Pro-Vice-Chancellor shall hold office at the pleasure of the
Vice-Chancellor;

(d) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in respect of such
matters, as may be specified by the Vice-Chancellor in this behalf from time to time and
shall preside over the meetings of the University in the absence of the Vice-Chancellor
and shall exercise such other powers and perform such duties as may be assigned or
delegated to him by the Vice-Chancellor;

(e) The Pro Vice-Chancellor shall have such other powers as may be conferred
upon him by or under this Ordinance or the Statutes.

12. (1) The Registrar shall be a whole-time officer of the University and shall
be appointed by the State Government on such terms and conditions as may be
prescribed.

(2) The Registrar shall have the power to authenticate record on behalf of the
University.

(3) The Registrar shall be responsible for the due custody of the records and
the common seal of the University. He shall be ex-Officio Secretary of the Executive
Council, the Academic Council and of every Selection Committee for appointment of
teacher of the University and shall be bound to place before the authorities all such
information as may be necessary for the transaction of their business. He shall also
perform such other duties as may be prescribed by the Statutes and Ordinances or
required, from time to time, by the Executive Council or the Vice-Chancellor but he
shall not, by virtue of this sub-section be entitled to vote.
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(4) The Registrar shall not be offered nor shall he accept any remuneration
for any work in the University except in accordance with the order of the Government.

(5) Deputy Registrar(s) and Assistant Registrar(s) may be appointed to aid
and assist the Registrar on the conditions prescribed under the Statutes, against the
strength sanctioned by the Government.

13. (1) There shall be a Finance Controller for the University, who shall be
appointed by the State Government by a notification published in the Official Gazette
and his remuneration and allowances shall be paid by the University.

(2) The Finance Controller shall be responsible for presenting the budget
(annual estimates) and the statement of accounts to the Executive Council and also for
drawing and disbursing funds on behalf of the University.

(3) The Finance Controller shall have the right to speak in and otherwise to
take part in the proceedings of the Executive Council but shall not be entitled to vote.

(4) The Finance Controller shall have the duty,—

(a) to ensure that no expenditure, not authorized in the budget, is incurred by
the University;

(b) to disallow any proposed expenditure which may contravene the
provisions of this Ordinances or the terms of any Statute;

(c) to ensure that no other financial irregularity is committed and to take step
to set right any irregularities pointed out during audit;

(d) to ensure that the property and investments of the University are duly
preserved and managed.

(5) The Finance Controller shall have access to and may require the
production of such records and documents of the University and the furnishing of such
information pertaining to its affairs as to his opinion may be necessary for the
discharge of duties.

(6) All contracts shall be entered into and signed by the Finance Controller
on behalf of the University.

(7) Other powers and functions of the Finance Controller shall be such as
may be prescribed.

(8) An Accounts Officer may be appointed to aid and assist the Finance
Controller on the conditions prescribed under the Statutes, against the strength
sanctioned by the Government.

14.(1) There shall be a Controller of Examinations for the University who
shall be a whole-time officer of the University.

(2) The Controller of Examinations shall be appointed by the State
Government and his remuneration and allowance shall be paid by the University.

(3) The Controller of Examinations shall be responsible for the due custody
of records pertaining to his work. He shall be ex-officio Secretary of the Examination
Committee of the University and shall be responsible to place before such committee
all such information as may be necessary for transaction of its business. He shall also
perform such other duties as may be prescribed by the Statutes and Ordinances or
required, from time to time, by the Executive Council or the Vice-Chancellor but he
shall not, by virtue of this sub-section, be entitled to vote.

(4) The Controller of Examination shall have administrative control over the
employees working under him and have, in this regard all the powers of the Registrar.

(5) Subject to the superintendence of the Examination Committee, the
Controller of Examinations shall conduct the examinations and make all the
arrangements thereto and be responsible for due execution of all processes connected
therewith.
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(6) The Controller of Examinations shall not be offered nor shall he accept
any remuneration for any work in the University except in accordance with the order
of the State Government.

(7) Where the Controller of Examinations is, for any reasons, unable to act or
the office of Controller of Examination is vacant, all the duties of the office shall be
performed by such person as may be appointed by the Vice-Chancellor until the
Controller of Examinations resumes his duties or, as the case may be, the vacancy is
filled.

(8) The Additional Controller of Examinations and the Deputy Controller of
Examinations may be appointed to aid and assist theController of Examination on the
conditions prescribed under the Statutes, against the strength sanctioned by the
Government.

15. (1) The Deans shall be appointed from among the Faculty of the
University in such manner as may be prescribed.

(2) The Deans shall assist the Vice-Chancellor of the University in managing
the Academic and other affairs of the University andshall exercise suchpowers and
perform such functions and duties as may be prescribed or entrusted to them by the
Vice-Chancellor.

(3) There shall be a Dean for each faculty, who shall be the seniormost
Professor of the faculty and shall hold office for such term as may be prescribed.

(4) There shall be a Dean of Students Welfare, who,—

(i) shall plan and direct the programme of students’ advisement and
counselling and to enlist the co-operation of prospective employers and employment
agencies to assist in the placement of graduates of the University and to promote
discipline amongst the students of the University;

(ii) shall plan and organize students’ extra-curricular activities such as sports,
cultural and other recreational activities, NCC, NSS and communication skill
improvement and other allied activities;

(iii) shall make arrangements and supervise management of students’ hostel,
cafeteria and mess;

(iv) shall supervise and control medical and health services and other welfare
measures in the University;

16. There shall be an Estate Officer for the University, who shall be
appointed by the State Government by a notification published in the Official Gazette
and his remuneration and allowances shall be paid by the University. The Estate
Officer shall be responsible for the custody, maintenance and management of all the
buildings, roads, fencing, playgrounds, lawns, gardens and other properties of the
University, procurement and disposal of immovable and movable property of the
University and any other responsibilities as prescribed.

17. (1) The Director, Education and the Director, Research and Extension
shall be appointed from among the Faculty of the University in such manner as may be
prescribed.

(2) The Director of Education shall be responsible for planning and academic
coordination for teaching, quality of education, policy matters and system regarding
resident instruction, overseeing the examination and evaluation, development and
enforcement of curricula, development of educational technology and teachers’
training programme(s), Human Resource Development of faculty, training for skill
upgradation of Government officials and employees.
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(3) The Director of Research and Extension shall be responsible for the
direction and coordination of research programmes in the University as laid down in
section 20 and efficient working ofResearch Stations and shallalsobe responsible for
the Extension programmes as laid down in section 21 of this Ordinance.

(4) The Director of Research and Extension shall also be responsible to cause
to publish Annual Reports, Research Highlights, Research bulletins, Circulars and
articles in scientific journals which summarize research findings of the works carried
out in the University in collaboration with the Deans of the Faculties.

(5) The Director, Research and Extension shall work in close consultation
with the Deans of the Faculties and the Director of Education in formulating research
policies and programmes of the University.

18. (1) The appointment and powers of Officers of the University other than
the Chancellor, the Vice-Chancellor, the Dean, the Finance Controller, the Registrar
and the Controller of Examinations, shall be such as may be laid down by the Statutes
and the Ordinances.

(2) The pay scale for officers of the University including Deans, the Finance
Controller, Registrar and the Controller of Examinations will be as per pay scale fixed
in the Universities of the State by the State Government.

CHAPTER-V
EDUCATION, RESEARCH AND EXTENSION

19. (1) Subject to provisions of this Ordinance, education in the University
shall include Bachelor’s, Master’s and Doctoral degree programmes and short-term
diploma/ certificate courses in the disciplines of Forestry, Horticulture and Allied
Sciences and Social Sciences as prescribed.

(2) The educational programmes would maintain congruence with the State
and National policies.

(3) The University shall take initiatives for capacity building of teachers,
e- learning, Information and Communication Technology - enabled knowledge sharing
etc. and adequate infrastructure as per minimum prescribed requirement.

(4) Programmes of Forestry and Horticulture Education shall aim at
producing competent and skilled Graduates and Post-Graduates.

(5) Programmes of Forestry and Horticulture Education shall also through
short-term training aim at upgrading skills of Government officials and employees
engaged in the field of Forestry, Horticulture and Biodiversity Conservation.

20. (1) Subject to the provisions of this Ordinance and the Statutes, the
University shall carry on strategic, basic and applied research in Forestry, Horticulture
and allied sciences and social sciences.

(2) The University, through its research organization, shall be the principal
agency of control over research activities in Forestry, Horticulture and other allied
branches in its jurisdiction. The University, with the concurrence of the State
Government, may establish Regional/ Zonal Research Stations and sub-stations in
different agro-climatic zones in its territorial jurisdiction for the conduct of research
including operational research.

21. (1) Extension programmes shall be established in the University and
shall, subject to the provisions of this Ordinance and the Statutes, ensure technology
assessment and refinement and facilitate adoption of technology based on research
findings to farmers and others for accelerated growth in Agroforestry, Horticulture and
wood-based production. These programmes shall include conduct of demonstrations
and training programmes for the benefit of various stakeholders. Extension
programmes shall be coordinated with various units of the University and other
appropriate agencies of the Centre and the State.
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(2) The University shall be responsible for developing models of Forestry
and Horticulture extension in the State.

22. (1) In consultation with the appropriate officers of the University, the
Vice-Chancellor shall be responsible for taking such steps as may be necessary for the
full integration of teaching, research and extension activities of the University.

(2) Every faculty member borne on teaching cadre shall devote a part of his
time in an academic year, as may be decided by the Executive Council, for
undertaking research and extension apart from teaching.

(3) Likewise every faculty member borne on research or extension shall
spend a part of his time in an academic year as may be decided by the Executive
Council, for teaching and doing research.

(4) The University shall develop its programmes of research and extension
keeping in view the regional needs of the State and provide the appropriate
technological backstopping, to the Government and other stakeholders.

CHAPTER-VI
AUTHORITIES OF THE UNIVERSITY
23. The following shall be the authorities of the University:-

(a) the Executive Council;

(b) the Academic Council;

(c) the Finance Committee;

(d) the Board of Faculties;

(e) the Selection Committees for appointment of teachers of the

University;

(f) the Admissions Committee;

(g) the Examination Committee; and

(h) such other authorities as may be declared by the Statutes to be
authorities of the University.

24. (1) The Executive Council shall consist of :-

(a) the Vice-Chancellor who shall be the Chairman thereof;

(b) the Additional Chief Secretary/ Principal Secretary to the
Government of Uttar Pradesh, Environment, Forest and Climate Change, or his/ her
nominee not below the rank of Secretary;

(c) the Principal Chief Conservator of Forest/ Additional Principal Chief
Conservator of Forests/ Chief Conservator of Forest from the Forest Department,
Uttar Pradesh,;

(d) the Secretary/ Special Secretary of Department of Horticulture and
Food Processing, Government of Uttar Pradesh;

(e) the Pro-Vice-Chancellor if any;

(f) the Finance Controller;

(g) the Registrar who shall be the Secretary thereof;

(h) the Dean of Faculties;

(i) the Dean of Students’ Welfare;

(j) the Examination Controller;

(k) one Professor other than the Dean, one Associate Professor and one
Lecturer of the University, to be selected in the manner prescribed.

(2) The term of office of members of the Executive Council other than
ex-officio members shall be three years.

(3) A person shall be disqualified for being a member (other than an
ex-officio member) as and for being a member of the Executive Council if he or his
relative is in service of the University or its affiliated college or accepts any
remuneration for any work in or for the University or accepts any contract for the
supply of goods to or for the execution of any work for the University:
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Provided that nothing in this sub-section shall apply to the acceptance of any
remuneration by a teacher as such for any duties performed in connection with an
examination conducted by the University or for any duties as Superintendent or
Warden of any hall and hostel or for any duties of a similar nature in relation to the
University.

Explanation: 1In this sub-section "relative" means the relations defined in
clause (77) of Section 2 of the Companies Act, 2013 and prescribed under rule 4 of the
Companies (Specification of Definitions Details) Rules, 2014 as amended from time to
time.

(4) A member of the Executive Council shall cease to be a member, if he
resigns or becomes of unsound mind, or becomes insolvent or is convicted of a
criminal offence involving moral turpitude.

(5) A member other than a Vice-Chancellor, Professor or Dean shall also
cease to be a member if he accepts a full-time appointment in the University, or if he
not being an ex-officio member fails to attend three consecutive meetings of the
Executive Council without the leave of the Chancellor.

(6) A member of the Executive Council other than ex-officio member may
resign his office by a letter addressed to the Vice-Chancellor and such resignation shall
take effect, as soon as it is accepted by the Vice-Chancellor.

(7) Any vacancy in the Executive Council shall be filled by nomination by
the respective nominating authority and on expiry of the period of the vacancy; such
nomination shall cease to be effective.

25.(1) The Executive Council shall be the Principal Executive Body of the
University, and subject to the provisions of this Ordinance, have the following powers,
and functions, namely:-

(i) to hold and control the property and funds of the University;

(ii) to acquire or transfer any movable or immovable property on behalf
of the University;

(iii) to make, amend or repeal Statutes and Ordinances;

(iv) to administer any funds placed at the disposal of the University for
specific purposes;

(v) to prepare the budget of the University;

(vi) to award scholarships, fellowships, bursaries, medals and other
awards in accordance with the Statutes and the Ordinances;

(vii) to appoint officers, teachers and other employees of the University
and to define their duties and the conditions of their service and to provide for the
filling of temporary casual vacancies in their posts;

(viii) to fix the fees, emoluments and traveling and other allowances of
the examiners;

(ix) to arrange for and direct the inspection of the University, affiliated,
associated or constituent colleges, halls and hostels;

(x) to direct the form and use of the common seal of the University;

(xi) to regulate and enforce discipline among members of the teaching,
administrative and other staff of the University in accordance with the Statutes and
Ordinances;

(xii) to manage and regulate the finance, accounts, investments, property,
business and all other administrative affairs of the University, and for that purpose, to
appoint such agents as it may think fit;

(xiii) to arrange for the deposits and withdrawal of the funds of the
University;
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(xiv) to provide the buildings, premises, with furniture and apparatus and
other means needed for carrying on the work of the University;

(xv) to enter into, to vary, carry out and cancel contracts on behalf of the
University;

(xvi) to regulate and determine all other matters concerning the University as
well as constituent colleges and Institutes in accordance with the Ordinance and the
Statutes;

(xvii) to periodically review the functioning of various academic departments
and research centres to ensure they are functioning as per the aims and objects of the
University and to give directions, as deemed necessary, for improvements.

(2) No immovable property of the University shall, except with the prior
sanction of the State Government, be transferred (except by way of letting from month
to month in the ordinary course of management) by the Executive Council by way of
mortgage, sale, exchange, gift or otherwise, nor shall any money be borrowed or
advance taken on the security thereof except as a condition of receipt of any
grant-in-aid of the University from the State Government, or with the previous
sanction of the State Government from any other person.

(3) No expenditure in respect of which approval of the State Government is
required by this Ordinance or the Statutes shall be incurred except with such approval
previously obtained, and no post shall be created either in the University or any
Institute except with the prior approval of the State Government (or except in
accordance with any general or special order of the State Government).

(4) The Executive Council may, with the prior approval of the University
Grants Commission and State Government, create supernumerary post of a teacher of
the University with a view to enabling a teacher who is for the time being holding a
responsible position of national importance in India or abroad in educational
administration or other similar assignments, to retain his increments in his pay scale
during the period of his assignment and to contribute towards provident fund and earn
retirement benefits, if in accordance with the Statutes:

Provided that no salary shall be payable to such teacher by the University for
the period of such assignment.

(5) The pay and other allowances to various categories of the employees of
the University or of any Institute shall be such as may be approved by the
State Government.

(6) The Executive Council shall not exceed the limits of recurring
expenditure to be incurred in each financial year fixed by the Finance Committee.

(7) The Executive Council shall not take action in regard to the number,
qualifications and emoluments of teachers, and the fees payable to examiners, except
after considering the advice of the Academic Council and the Boards of faculties
concerned.

(8) The Executive Council may, subject to any conditions laid down in the
Statutes, delegate such of its powers as it deems fit to an officer or any other authority
of the University, or to a committee appointed by it.

(9) Every meeting of the Executive Council shall be presided over by the
Vice-Chancellor. One-third of the members of the Executive Council shall form the
quorum at any meeting.

(10) All decisions of the Executive Council shall be taken on the basis of the
opinion of the majority of the members who are present in the meeting. Each member
of the Executive Council shall have one vote and if there be equality of votes, the
Chairperson of the Executive Council or, as the case may be, the member presiding
over that meeting shall, in addition, have a casting vote.
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(11) If urgent action by the Executive Council becomes necessary, the
Vice- Chancellor may permit the business to be transacted by circulation of papers to
the members of the Executive Council. The action so proposed to be taken shall not be
taken unless agreed to by a majority of members of the Executive Council. The action
so taken shall be forthwith intimated to all the members of the Executive Council. In
case the authority concerned fails to take a decision, the matter shall be referred to the
Chancellor, whose decision shall be final.

26.(1) The Academic Council shall be the Principal Academic Body of the
University and subject to the provisions of this Ordinance and the Statutes, have the
power of regulations of prescribing all courses of study and determining curricula, and
shall have control on teaching and other educational programmes within the
University.

(2) The Academic Council shall consist of the following members, namely:-

(i) the Vice-Chancellor;

(ii) the Deans;

(iii) all Heads of Departments of the University;

(iv) the Controller of Examinations;

(v) two Professors, two Associate Professors and two Assistant
Professors from each faculty of the University (including that of the colleges
affiliated by the University) to be nominated by the Vice-Chancellor;

(vi) Chief Conservator of Forests, Research and Chief Conservator of
Forests, Training of the Department of Forests and Wildlife, Uttar Pradesh;

(vii) five persons of academic eminence to be nominated by the
Vice-Chancellor.

(3) The Academic Council shall be responsible for the maintenance of
standards of instruction, education and research carried on or imparted in the
University.

(4) It shall have power to make regulations consistent with this
Ordinance and the Statutes and Ordinances, as the case may be, relating to all
academic matters subject to its control and to amend or repeal such regulations.

(5) In particular, without prejudice to the generality of the foregoing
power, the Academic Council shall have the following powers and functions:-

(1) to advise the Executive Council and the Vice Chancellor on all
academic matters including matters relating to the courses and the examinations
conducted by the University;

(i1) to make recommendations for the institution of Professorships,
Associate Professorships, Assistant Professorships and other teaching posts
including posts in research and extension and education;

(i) to make recommendations for the establishment or
amalgamation or abolition of faculty, college, department of teaching, research
and extension education;

(iv) to make regulations regarding the admission of students to the
University, and determine the number of students to be admitted;

(v) to make regulations relating to the courses of study leading to
degrees, diplomas and certificates;

(vi) to make regulations relating to the conduct of examinations and
to maintain and improve standards of education;

(vii) to make recommendations to the Executive Council regarding
the conferment of honorary degree;

(viii) to make recommendations regarding the qualifications to be
prescribed for teachers of the University;
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(ix) to promote research within the University and to require from
time to time, reports on such research;

(x) to fix the time, mode and conditions of the competition for
fellowships, scholarships and other prizes and to recommend for award of the same;

(xi) to approve the syllabus for the prescribed courses of study and
to approve or revise lists of prescribed or recommended text books and to publish
the same.

(6) Every meeting of the Academic Council shall be presided over by the
Vice-Chancellor. One-third of the members of the Academic Council shall form the
quorum at any meeting.

(7) All the decisions of the Academic Council shall be taken on the basis
of the opinion of the majority of the members who are present in the meeting. Each
member of the Council shall have one vote and if there be equality of votes, the
Chairperson of the Academic Council, in addition, have a casting vote.

(8) If urgent action by the Academic Council becomes necessary, the
Chairperson of the Academic Council may permit the business to be transacted by
circulation of the papers to the members of the Academic Council. The action
proposed to be taken shall not be taken unless agreed to, by a majority of the
members of the Academic Council. The action so taken shall forthwith be intimated
to all the members of the Academic Council. In case the authority concerned fails

to take a decision, the matter shall be referred to the Chancellor, whose decision
shall be final.

(9) The term of office of the nominated members of the Academic
Council, other than the ex-officio members, shall be three years.

27.(1) The Finance Committee shall consist of,—

(a) the Vice-Chancellor, who shall be the Chairperson thereof;

(b) the Additional Chief Secretary/ Principal Secretary to the State
Government of the Environment and Forest Department or his/ her nominee not
below the rank of Secretary;

(c) the Additional Chief Secretary/ Principal Secretary to the State
Government of the Higher Education Department or his/ her nominee not below
the rank of Secretary;

(d) the Additional Chief Secretary/ Principal Secretary to the State
Government of the Finance Department or his/ her nominee not below the rank of
Secretary;

(e) the Additional Chief Secretary/ Principal Secretary to the State
Government of the Horticulture and Food Processing Department or his/ her
nominee not below the rank of Secretary;

(f) the Pro-Vice-Chancellor, if any;

(g) the Deans;

(h) the Registrar;

(1) the Controller of Examinations; and

(j) the Finance Controller, who shall also be the Secretary of the
Committee.

(2) The functions and duties of the Finance Committee shall be as follows:-

(i) to examine and scrutinize the annual budget of the University and to
make recommendations on financial matters to the Executive Council;

(i) to consider proposals for new expenditure and to make
recommendations to the Executive Council. All proposals relating to revision of grades,
upgradation of pay scales and those items which are not included in the budget shall be
examined by the Finance Committee before they are considered by the
Executive Council;
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(iii) to consider the annual accounts and the financial estimates of the
University prepared by the Finance Controller and laid before the Finance Committee
for approval and thereafter submitted to the Executive Council;

(iv) to fix the limits for the total recurring and non-recurring expenditure for
the ensuing financial year and may, for any special reasons, revise during the financial
year the limits of expenditure so fixed and the limits so fixed shall be binding on the
Executive Council;

(v) to give its views and advise the Executive Council on matters relating to
the administration of property and funds of the University.

(3) Unless a proposal having financial implication has been recommended by
the Finance Committee, the Executive Council shall not take a decision thereon, and if
the Executive Council disagrees with the recommendation of the Finance Committee,
it shall refer the proposal back to the Finance Committee with reasons for the
disagreements and if the Executive Council again disagrees with the recommendation
of the Finance Committee, the matter shall be referred to the Chancellor whose
decision thereon shall be final.

(4) Every meeting of the Finance Committee shall be presided over by the
Vice-Chancellor. One-third of the members of the Finance Committee shall form the
quorum at any meeting.

(5) The Finance Committee shall have such other powers and duties as may
be conferred on it by this Ordinance or the Statutes made thereunder.

28. (1) The University shall have faculties of Forestry, Horticulture and such
other faculties as may be prescribed.

(2) Each faculty shall comprise such departments of teaching as may be
prescribed and each department shall have subjects of study as may be assigned to it
by the Ordinances and Statutes.

(3) There shall be a Board of each faculty, the constitution (including the
term of office of its members), powers and duties of which shall be such as may be
prescribed.

(4) The Dean of Faculty shall be the Chairman of the Board of the
concerning Faculty and be responsible for,—

(a) the organization and conduct of the teaching and research work of
departments comprised in the Faculty; and

(b) the due observance of the Statutes, Ordinances and Regulations
relating to the Faculty.

(5) In each department of teaching in the University, there shall be a Head of
the Department whose appointment shall be regulated by Statutes.

(6) The Head of Department shall be responsible to the Dean for the
organization of teaching in the Department and have such other powers and duties as
may be provided in the Ordinances or the Statutes.

(7) There shall be constituted in accordance with the provisions of the
Ordinances or the Statutes, Boards of Studies in respect of different subjects of study
and more than one subject may be assigned to one Board of Studies.

29.(1) There shall be an Admission Committee of the University, the
constitution of which shall be such as may be provided for in the subsequent
Ordinances or Statutes.

(2) The Admission Committee shall have the power to appoint such number
of sub-committees as it thinks fit.

(3) Subject to the superintendence of the Academic Council, the Admission
Committee shall lay down the principles or norms governing the policy of admission
to various courses of studies in the University.
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(4) Notwithstanding anything contained in any provision of this Ordinance,
seats shall be reserved for the students belonging to Scheduled Castes, Scheduled
Tribes or Other Backward Classes of Citizens in admission to any course of study in
the University or any institute under the University by such orders which may be
issued and regulated by the State Government by notification in Gazette.

(5) No student admitted to the University or its affiliated Colleges in
contravention of the provisions of this section shall be permitted to take up any
examination conducted by the University and the Vice-Chancellor shall have the
power to cancel any admission made in such contravention.

30.(1) There shall be an Examination Committee in the University, the
constitution of which shall be such as may be provided for in the subsequent
Ordinances or Statutes.

(2) The Committee shall supervise generally all examinations of the
University, including moderation and tabulation and perform the following other
functions namely:-

(a) to appoint examiners and moderators and if necessary, to
remove them;

(b) to review from time to time the results of University examinations
and submission of reports thereon to the Academic Council,

(c) to make recommendations to the Academic Council for the
improvements of the examination system;

(d) to scrutinise the list of examiners proposed by the Board of Studies,
finalize the same and declare the results of the University.

(3) The Examination Committee may appoint such number of
sub-committees as it thinks fit, and in particular, may delegate to any one or more
persons or sub-committee the power to deal with and decide cases relating to the use of
unfair means by the examinees.

(4) Notwithstanding anything contained in this Ordinance, it shall be lawful
for an Examination Committee or, as the case may be for a sub-committee or any
person to whom the Examination Committee has delegated its power in this behalf
under sub-section (3) to debar an examinee from future examinations of the
University, if in its or his opinion, such examinee is guilty of using unfair means at any
such examination.

31.The constitution, powers and duties of other authorities of the University
shall be such as may be prescribed.

CHAPTER-VII
AFFILIATION AND RECOGNITION OF COLLEGES

32.(1) The Executive Council may admit any colleges of Forestry and
Horticulture, which fulfils such conditions of affiliation, as may be prescribed, to the
privileges of affiliation or enlarge the privileges of any college already affiliated or
subject to the provisions of sub-section (7), withdraw or curtail any such privilege.

(2) It shall be lawful for an affiliated college to make arrangement with any
other affiliated college situated in the same local area, or with the University, for
cooperation in the work of teaching and research.

(3) Save as provided in this Ordinance, the Management of an affiliated
college shall be free to manage and control the affairs of the college and be responsible
for its maintenance and upkeep,and its Principal shall be responsible for the discipline
of its students and for the superintendence and control over its staffs.

(4) Every affiliated college shall furnish such reports, returns and other
particulars as the Executive Council or the Vice-Chancellor may call for.

(5) The Executive Council shall cause every affiliated college to be inspected
from time to time at intervals not exceeding five years by one or more persons
authorized by it in that behalf, and the report of the inspection shall be made to the
Executive Council.

125 RPH (Vaniki Vishwavidhyalay ) 2026 data 6e

Examination
Committee

Others Authorities

Affiliated
Colleges



46

IR TSI IRARIRYT 9IS, 13 98, 2026

Constituent
College

Autonomous
College

Appointment of
Teacher

(6) The Executive Council may direct an affiliated college so inspected to
take such action as may appear to it to be necessary within such period as may be
specified.

(7) The privileges of affiliation of a college which fails to comply with any
direction of the Executive Council under sub-section (6) or to fulfil the conditions of
affiliation may, after obtaining a report from the Management of the college and with
the previous sanction of the Chancellor, be withdrawn or curtailed by the Executive
Council in accordance with the provisions of the Statutes.

(8) Notwithstanding anything to the contrary contained in sub-sections (1)
and (7), if the Management of an affiliated college has failed to fulfil the conditions of
affiliation the Chancellor may, after obtaining a report from the Management and the
Vice-Chancellor, withdraw or curtail the privileges of affiliation thereof.

33.(1) Constituent Colleges shall be such as may be named by the Statutes
and shall be maintained by the University or by the Government.
(2) The Principal of a Constituent College shall have general control over the
staffs of the college and he may exercise such other powers as may be prescribed.

34.The University on the recommendations of the University Grants
Commission, may grant in the manner prescribed to an affiliated college as an
autonomous college which satisfies the conditions prescribed in that behalf, the
privileges of varying, for the students receiving instructions in the college, the courses
of study prescribed by the University and holding examination in the courses so
varied.
CHAPTER-VIII
APPOINTMENT AND CONDITIONS OF SERVICE OF TEACHER AND OFFICERS AND OF
NON-TEACHING STAFFS
35.(1) Subject to the provisions of this Ordinance, the teachers of the
University shall be appointed by the Executive Council on the recommendation of
a Selection Committee in the manner hereinafter provided. The Selection
Committee shall meet as often as is required for the appointment of teachers and
also well before the superannuation of teachers:

Provided that the reservation policy of the Government shall be duly
adhered to while recruiting/ appointing teachers.
(2) The appointment of every such teacher not being an appointment under
sub-section (3), shall in the first instance be on probation for one year which may be
extended for a period not exceeding one year:

Provided that no order of termination of service during or on the expiry
of the period of probation shall be passed in the case of a teacher of the University,
except by order of the Executive Council made after considering the report of the
Vice-Chancellor, and (unless the teacher is himself the Head of Department), the Head
of the Department concerned:

Provided further that no such order of termination shall be passed
except after notice to the teacher concerned giving him an opportunity of explanation
in respect of the grounds on which his services are proposed to be terminated:

Provided also that if a notice is given before the expiry of the period of
probation or the extended period of probation, as the case may be, the period of
probation shall stand extended until the final order of the Executive Council or until
the approval ofthe Vice Chancellor is communicated to the teacher concerned.

(3) In the event of a requirement for an officiating appointment in a
vacancy caused by the grant of leave to a teacher of the University other than a
Professor, the procedures may be such as may be prescribed in the Ordinances or
Statutes.
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(4) The Selection Committee for the appointment of a teacher of the
University shall consist of,—

(1) the Vice-Chancellor, who shall be the Chairperson thereof;
(i1) the Head of the Department concerned:

Provided that the Head of the Department shall not sit in the Selection
Committee, when he is himself a candidate for appointment or when the post
concerned is of a higher rank than his substantive post and in that event his office
shall be filled by the Professor in the Department and if there is no professor, then the
Dean of the Faculty;

(iii) in the case of a Professor or Associate Professor, three experts, and

in any other case two experts to be nominated by the Chancellor;

(iv) one representative each of the Scheduled Caste/ Scheduled Tribes
and Other Backward Classes as per the provisions of the Uttar Pradesh Public
Services (Reservation for Scheduled Castes, Scheduled Tribes and Other Backward
Classes) Act, 1994.

(5) (2) A panel of six or more experts in each subject of study shall be drawn
up by the Chancellor after consulting the corresponding faculty in Indian
Universities or such academic bodies or research institutions in or outside Uttar
Pradesh as the Chancellor may consider necessary. Every expert to be nominated
by the Chancellor under sub-section (4) shall be a person whose name is borne on
such panel;

(b) The Board of each Faculty shall maintain a standing panel of ten or more
experts in each subject of study, and every expert to be nominated by the Chancellor
under sub-section (4) shall be a person whose name is borne on the panel,;

(c) The panel referred to in clause (a) shall be revised after every three years;

(d) The Chancellor or the Vice-Chancellor as the case may be, intimate in a
specified order, a larger number of names of experts than required under
sub-section (4) for serving as his nominees on the Selection Committee. In such a case
where any person whose name appears higher in the specified order is not available
for a meeting of the selection committee, then, the person whose name appears nearest
lower in the specified order shall be requested to serve on the Committee.

(6) No recommendation made by a Selection Committee referred to in
sub-section (4) shall be considered to be valid unless one of the experts had agreed to
such selection.

(7) Subject to the provisions of sub-section (6), the majority of the total
membership of any Selection Committee shall form the quorum of any of such
Committee:

Provided that in the case of a Professor or an Associate Professor, the
persons present to form the quorum must include at least two experts.

(8) It shall be open to the Selection Committee to recommend one or more
but not more than three names for each post.

(9) (a) In the case of appointment of a teacher of the University, if the
Executive Council does not agree with the recommendation made by the Selection
Committee, the Executive Council shall refer the matter to the Chancellor along with
the reasons of such disagreement, and his decision shall be final:

Provided that if the Executive Council does not take a decision on the
recommendations of the Selection Committee within a period of four months from the
date of the meeting of such Committee, then also the matter shall stand referred to the
Chancellor, and his decision shall be final;
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(b) Where the failure of the Executive Council to take a decision within
the period specified in the proviso to clause (a) is not attributable to any fault of
the Executive Council, the Chancellor may require the Executive Council to take a
decision within such time as the Chancellor may from time to time allow, and may
direct the Vice-Chancellor to call a meeting of the Executive Council for that
purpose:

Provided that,-

(1) if the Executive Council does not agree with the
recommendations made by the Selection Committee, the Executive Council shall
refer the matter to the Chancellor along with the reasons of such disagreement and
his decision shall be final;

(i1) if the Executive Council does not take a decision within the time
allowed by the Chancellor, the Chancellor shall decide the matter and his decision
shall be final.

(10) The disqualification of members of Selection Committee for
appointment of teachers of the University on the ground ofinterest for participating
in the deliberations of such Committees and other matters relating to appointment
of such teachers shall be as prescribed by the Statutes.

(11) No selection for any appointment under this section shall be made
except after advertisement of the vacancy in at least three issues of two newspapers
having adequate circulation in Uttar Pradesh.

(12) Notwithstanding anything contained in this section, the Executive
Council, with the prior approval of the Chancellor may appoint on the post of a
teacher, any Government servant who possesses the requisite minimum
qualifications prescribed for the post. The emoluments and allowances of such
appointed teachers shall be as decided in this regard by the State Government.

36.Notwithstanding anything contained in this section, the Executive
Council, with the prior approval of the Chancellor, may appoint teachers in the
level of Associate Professor and/or Professor by way of deputation of senior
officers of Forest Service and Horticulture Department serving in the pay scale
commensurate to the post, the provision and procedures of which may be as laid
down in the Statutes and Ordinances.

37.The pay scale for different categories of teachers (Professors,
Associate Professors and Assistant Professors) will be as per the prevailing pay
scale fixed by the State Government in other Universities of the State.

38.(1) Except as otherwise provided by Statutes, no salaried officer and
teacher of the University shall be appointed except under a written contract which
shall be consistent with the provisions of this Ordinance and the Statutes.

(2) The original contract shall be lodged with the Registrar and copy
thereof shall be furnished to the officer of teacher concerned.

(3) In the case of an officer or teacher employed before the
commencement of this Ordinance, all contracts in force, immediately before such
commencement, shall, to the extent of any inconsistency with the provisions of this
Ordinance or the Statutes be deemed to have been modified by the said provisions.

39.The University shall constitute, for the benefit of its officers, teachers
and other employees, in such manner and subject to such conditions as my be
specified by general or special order of the State Government, such pension,
insurance or provident fund, as it may deem fit including a fund from which such
teachers or their heirs, as the case may be, shall be paid pension or gratuity in the
event of their incurring disability, wound or death in connection with the discharge
of their duties under the Uttar Pradesh Universities (Provisions Regarding Conduct
of Examinations) Act, 1965.
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40. (1) The conditions regarding payment of remuneration to the teachers of
the University for any duties performed in connection with any examination
conducted by an Indian University or anybody other than Public Service Commission
shall be such as may be prescribed.

(2) No teacher shall at any time hold more than one remunerative office
carrying duties other than teaching or duties connected with examination.

Explanation: The words "remunerative office" includes the offices of
Warden or Superintendent of a Hall or Hostel.

41.(1) Any dispute arising out a contract of appointment referred to in
Section 38 shall be referred to a Tribunal of Arbitration which shall consist of one
member nominated by the Executive Council, one member nominated by the officer
or teacher concerned and one member (who shall act as Convener) nominated by the
Chancellor.

(2) If for any reason, a vacancy occurs in the office of a member of the
Tribunal, the appropriate person or body concerned shall nominate another person in
accordance with provisions of sub-section (1) to fill the vacancy and the proceedings
may be continued before the Tribunal from the stage at which the vacancy is filled.

(3) The decision of the Tribunal shall be final and binding on the parties.

(4) The Tribunal of Arbitration shall have the power,-

(a) to regulate its own procedure;

(b) to order re-instatement of the officer or teacher concerned; and

(c) to award salary to the officer or teacher concerned, after deducting
therefrom such income which such officer or teacher might have otherwise
derived during his suspension, removal, dismissal or termination from service.

(5) No suit or proceeding shall lie in any Court in respect of any matter
which is required by sub-section (1) to be referred to the Tribunal of Arbitration:

Provided that every decision of the Tribunal referred to in sub-section (3)
shall be executable by the lowest Court having territorial jurisdiction, as if it were a
decree of that Court.

42. (1) The direct recruitment and promotion on different posts in different
services shall be made by the respective appointing authority on the recommendations
of the Recruitment Board or the Promotion Committees as prescribed in the Statutes.

(2) The strength of the services of each category of posts therein shall be
such as may be determined by the Executive Council and approved by the
Government from time to time.

(3) The determination of age and length of service or experience shall be
counted as on 1* July of that recruitment year, which starts from 1% July of every year.

(4) For direct recruitment or promotion on different posts efc., age,
minimum qualification, experience, reservation and other conditions of services shall
be such as may be prescribed.

(5) The pay scale for non-teaching positions at different levels will be as per
the prevailing pay scale fixed by the State Government with subsequent revisions.

(6)Based on the requirement of specific ancillary services for the upkeep,
maintenance and management of the University, it shall be open to the Executive
Council to engage agencies providing services through outsourcing as per the
prevailing guidelines of the Government.

125 RPH (Vaniki Vishwavidhyalay ) 2026 data 6e

Limit of
additional
remunerative
work permissible
to teachers

Tribunal of
Arbitration

Service conditions
of non-teaching
staff



50

IR TSI IRARIRYT 9IS, 13 98, 2026

Admissions of
Students and
International

Students

Halls and Hostels
and Delegacy of the
University

Examinations

CHAPTER-IX
ADMISSIONS AND EXAMINATIONS

43.(1) No student shall be eligible for admission to the course of study
for a degree unless,—

(a) he has passed,—

(i) the intermediate Examination of the Board of High School and
Intermediate Education, Uttar Pradesh, or of any University of Board incorporated
by any law for the time being in force; or

(i1) any examination or any degree recognized by the University, being
an examination or degree recognized by the University, as equivalent to the
Intermediate Examination or to a degree of the University; and

(b) he/she possesses such further qualifications, if any, as may be
specified in the Ordinances or the Statutes.

(2) The conditions under which students may be admitted to the diploma
course of the University shall be prescribed by the Ordinances and the Statutes.

(3) The University shall have the power to recognize (for the purpose of
admission to a course of study for a degree), as equivalent to its own degree, any
degree conferred by any other University or as equivalent to the Intermediate
Examination of any Indian University, any examination, conducted by any other
authority.

(4) Any student whose work or conduct is unsatisfactory may be removed
from the University in accordance with the provisions of the Ordinances or the
Statutes.

(5) In order to promote the University as one of the Global Study
Destinations under the National Education Policy, and to promote mutual learning
between it and foreign higher education Institutes through linkage and cooperation,
the University shall be open to admit international students as well as enable its
students and faculties to undertake part of the learning in the collaborating Institute
of the foreign country, according to the guidelines of the UGC.

44.(1) The halls and hostels of the University shall be,—

(a) those maintained by the University and named in the Statutes;

(b) those maintained by the Executive Council of the University on
such general or special conditions as may be provided by the Ordinances or the
Statutes;

(2) The warden and other staff of the halls and hostels shall be appointed
in the manner provided by the Ordinances or the Statutes.

(3) The Executive Council shall have power to suspend or withdraw the
recognition of a hall or hostel which is not maintained in accordance with the
conditions referred to in clause (b) of sub-section (1):

Provided that no such action shall be taken without giving to the
Management of such hall or hostel an opportunity of making a representation
against the proposed action.

(4) There shall be a Delegacy to supervise the arrangements relating to
the residence, health and welfare of students of the University not residing in or
under the care of any constituent college or hall. The constitution, power and
duties of the Delegacy shall be as prescribed by the Statutes.

45. Subject to the provisions of this Ordinance and the Statutes, the
Examination Committee shall direct the arrangements for the conduct of
examinations.
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CHAPTER-X
STATUTES, ORDINANCES AND REGULATIONS

46. Subject to the provisions of this Ordinance, the Statutes may provide for
any matter relating to the University and shall, in particular, provide for,—

(a) the constitution, powers and duties of the authorities of the University;

(b) the selection, appointment and term of office of the members or the
authorities of the University, including the continuance in office of the first members,
and the filling in of vacancies in their membership, and all other matters relating to
these authorities for which it may be necessary or desirable to provide;

(c) the powers and duties of the officers of the University;

(d) the classification and recruitment (including minimum qualifications and
experience) of Principals and other teachers or the University and of affiliated and
associated colleges, the maintenance by them of their annual academic progress
report, the rules of conduct to be observed by them and their emoluments and other
conditions of service (including provisions relating to compulsory retirement);

(e) the recruitment (including minimum qualifications and experience) and
their emoluments and other conditions of service (including provisions relating to
compulsory retirement) of persons appointed to other non-teaching posts under the
University;

(f) the constitution of pension or provident fund or the establishment of an
insurance scheme for the benefit of officers, teachers and other employees of the
University;

(g) the conferment of degrees and diplomas;

(h) the conferment of honorary degrees;

(1) the withdrawal of degrees and diplomas, certificates and other academic
distinctions;

(j) the establishment, amalgamation, abolition and reorganization of
faculties;

(k) the establishment of department of teaching in the faculties;

(1) the establishment, abolition and reorganization of halls and hostels
maintained by the University;

(m) the number, minimum qualification, experience, the emoluments and
other conditions of service, including the age of retirement and provisions relating to
compulsory University or an affiliated or associated college and the preparation and
maintenance of record of their service;

(n) the institution of scholarships, fellowships, studentships, medals and
prizes;

(o) the qualifications, conditions and manner of the registration of graduates
and the maintenance of register of registered graduates;

(p) the holding of convocation, if any; and

(q) all other matters which by this Ordinance are to be or may be provided
for by the Statutes.

47.(1) The First Statutes of the University shall be made by the State
Government by notification in the Gazette.

(2) The State Government may, by notification in the Gazette, amend
whether by way of addition, substitution or commission, the First Statutes at any time
and any such amendment may be retrospective to a date not earlier than the date of
such commencement.

(3) The Executive Council may after that make new or additional Statutes or
may amend or repeal the Statutes referred to in sub-section (1).
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(4) The Executive Council shall not propose the draft of any Statutes
affecting the status, power or constitution of any authority of the University until
such authority has been given an opportunity of expressing its opinion upon the
proposal and any opinion so expressed shall be in writing and shall be submitted to
the Chancellor.

(5) Every new Statute or addition to a Statute or any amendment or repeal
of a Statute shall be submitted to the Chancellor who may assent to it or withhold
his assent there from or remit it to the Executive Council for further consideration.

(6) Any Statute passed by the Executive Council shall have effect from
the date it is assented to by the Chancellor or from such later date as may be
specified by him.

(7) Notwithstanding anything contained in the foregoing sub-section, the
State Government, in order to implement any decision taken by it in the interest of
learning, teachers, students or other staff or on the basis of any suggestion or
recommendation of the University Grants Commission or the State or National
Education Policy with regard to the Executive Council to make new or additional
Statutes or amend or repeal the Statutes referred to in sub-section (1) within a
specified time and if the Executive Council fails to comply with such requirement,
may with the assent of the Chancellor make new or additional Statutes or amend or
repeal the Statutes referred to in sub-section (1).

(8) The Executive Council shall have no power to amend or repeal the
Statutes made by the State Government under sub-section (7) or to make new or
additional Statutes inconsistent with Statutes.

48.(1) Subject to the provisions of this Ordinance and the Statutes made
thereunder, the Ordinances may provide for any matter relating to the University.

(2) Without prejudice to the generality of the provisions of
sub-section (1) the Ordinances shall provide for the following matters, namely:-

(a) the admission of students to the University and their
enrolment and continuance as such;

(b) the number of students and the courses of study to be laid
down for all degrees, diplomas and other academic distinctions of the
University;

(c) the conditions under which students shall be admitted to the
examinations of degree and diplomas of the University and shall be
eligible for the award of such degrees and diplomas;

(d) the conditions of the award of the scholarship, fellowships,
studentships, bursaries, medals and prizes;

(e) the conditions of residence of students at the University and
the management of halls and hostels maintained by the University;

(f) the recognition and management of halls and hostels not
maintained by the University;

(g) the maintenance of discipline among the students of the
University and the punishment including suspension, expulsion or
restrictions for breach of discipline or for any violent or indecent ragging
of fresh students by their seniors;

(h) all matters relating to correspondence and private candidates;

(1) the number of qualifications, emoluments and other conditions
of service, including the age of retirement of salaried officers of the
University other than teachers and the preparation and maintenance of
records of their service;

(j) the fees which may be charged by the University or by an
affiliated or associated college for any purpose related to the University;

(k) the conditions and mode of appointment and the duties of
examining bodies, examiners, moderators, invigilators and tabulators.
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(1) the conduct of examinations;

(m) the remuneration and allowances including traveling and daily
allowances to be paid to persons employed on the business of the University;

(n) all other matters which by this Ordinance or the Statutes are to be
or may be provided for.

49. (1) The Ordinances shall be made by the Executive Council and shall be
submitted to the Chancellor for his approval.

(2) Save as otherwise provided in this section the Executive Council may,
from time to time, make new or additional Ordinances:

Provided that no Ordinances shall be made,—

(a) affecting the admission of students, or prescribing examinations to be
recognized as equivalent to the University examinations or the further
qualifications mentioned in sub-section (1) of Section 43 for admission to
the degree courses of the University, unless a draft of the same has been
proposed by the Academic Council; or

(b) affecting the conditions and mode of appointment and duties of
examiners and the conduct or standard of examinations or any course of
study except in accordance with a proposal of the Faculty or Faculties
concerned and unless a draft of such Ordinances has been proposed by the
Academic Council; or

(c) affecting the number, qualifications and emoluments of teachers of
the University or the income or expenditure of the University, unless a draft
of the same has been approved by the State Government.

(3) The Executive Council shall not have power to amend any draft
proposed by the Academic Council under sub-section (2) but may reject it or return it
to the Academic Council for reconsideration either in whole or in part together with
any amendments which the Executive Council may suggest.

(4) All Ordinances made by the Executive Council shall have effect from
such date as it may direct and shall be submitted, as soon as may be, to the
Chancellor.

(5) The Chancellor may at any time signify to the Executive Council his
disallowance of such Ordinances other than those referred to in clause (c) of the
proviso to sub-section (2), and from the date of receipt by the Executive Council of
intimation of such disallowance, such Ordinances shall become void.

(6) The Chancellor may direct that the operation of any Ordinances other
than those referred to in clause (c) of the proviso to sub-section (2) shall be suspended
until he has an opportunity of exercising his power of disallowance. An order of
suspension under this sub-section shall cease to have effect on the expiration of one
month from the date of such order.

50.(1) Subject to the provisions of this Ordinance and the Statutes, an
authority or other body of the University may make Regulations for the conduct of
their business and that of the committees,—

(a) laying down the procedure to be followed at its meeting and the
number of members required to form the quorum;

(b) providing for all matters which by this Ordinance, the Statutes are
to be provided by Regulations; and

(c) providing for any other matter solely concerning such authority or
body and not provided for, by this Ordinance and the Statutes and

Ordinances.

(2) The Regulations made by any authority or other body of the University
shall provide for the giving of notice to its members of the dates of meetings and the
business to be transacted thereat and for the keeping of record of the proceedings of
such meetings.
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(3) The Executive Council may direct any authority or other body of such
University to cancel or to amend in such form as may be specified in the direction,
any Regulation made by such authority or body; and such authority and body shall
thereupon cancel or amend the Regulation accordingly:

Provided that any authority or other body of the University, if
dissatisfied with any such direction may appeal to the Chancellor who may after
obtaining the views of the Executive Council pass such orders as he thinks fit.

(4) The Academic Council may subject to the provisions of the
Ordinances, make Regulations providing for the course of study for any
examination, degree, diploma and Certificate Programs of the University only after
the Board of Faculty concerned has proposed a draft of the same.

(5) The Academic Council shall not have power to amend or reject any
draft proposed by the Board of Faculty under sub-section (4) but may return it to
the Board for further consideration together with its own suggestion.

CHAPTER-XI
ANNUAL REPORT AND ACCOUNTS

51. The annual report of the University shall be prepared under the
direction of the Executive Council.

52.(1) The annual accounts and balance sheet of the University shall be
prepared under the direction of the Executive Council and all money accounted to
or received by the University from whatever source and all amounts disbursed or
paid shall be entered in the accounts maintained by the University.

(2) A copy of the annual accounts and the balance-sheet shall be
submitted to the State Government which shall cause the same to be audited.

(3) The annual accounts and the balance-sheet audited shall be printed
and copies there of shall together with copies of the audit report be submitted by
the Executive Council to the State Government.

(4) (i) The Executive Council shall also prepare before such date, as may
be prescribed, the budget for the ensuing year;

(i) The State Government shall allocate to the University, in each
financial year, such sums of money and in such manner as may be considered
necessary for the exercise of its powers and discharge of its functions under this
Ordinance;

(iii) The University shall establish a fund to be called the ‘University
Fund’ which shall consists of,—

(a) any contribution or grants or loans by the State Government or
the Central Government;

(b) the income of the University from all sources including income
from affiliation fees and charges;

(c) the moneys received by the University by way of grants, loans,
gifts, donations, benefactions, bequests or endowments and other grants,
if any;

(d) the moneys received by the University from the collaborating
Industries in terms of the provisions of the Memorandum of
Understanding entered between the University and the Industry, for
establishment of sponsored chairs, fellowships or infrastructure facilities
of the University; and

(e) the moneys received by the University in any other manner or
from any other sources;

(iv) The funds of the University shall be applied towards the expenses of
the University including expenses incurred in the exercise of its powers and
discharge of its functions by or under this Ordinance.
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(5) Every item of new expenditure above such amount as may be
prescribed, which is proposed to be included in the budget, shall be referred by the
Executive Council to the Finance Committee which may make recommendations
thereon.

(6) The Executive Council shall after considering the recommendations, if
any, of the Finance Committed approve the budget finally.

(7) It shall not be lawful for the Vice-Chancellor or the Executive Council to
incur any expenditure,—

(a) either not sanctioned in the budget, or in the case of funds granted to the
University, subsequent to the sanction of the budget, by the State Government or the
Government of India or the University Grants Commission or any international
organisation or foundation, save in accordance with the terms of such grant:

Provided that notwithstanding anything in sub-section (7) of
Section 11, the Vice-Chancellor may in the case of the fire, flood, excessive rainfall or
other sudden or unforeseen circumstances incur non-recurring expenditure not
exceeding rupees five lakh not sanctioned in the budget and he shall immediately
inform the State Government in respect of all such expenditure;

(b) on any litigation in opposition to any order of the Chancellor or of the
State Government purporting to be made under this Ordinance or Statutes.

53.(1) An officer specified in any of the clauses (b) to (k) of Section 8 shall
be liable to surcharge to the loss, waste of misapplication of any money or property of
the University, if such loss waste or misapplication is a direct consequence of his
neglect or misconduct.

(2) The procedure of surcharge and the manner of recovery of the amount
involved in such loss, waste or mis-application shall be such as may be prescribed.

CHAPTER-XII
MISCELLANEOUS

54. (1) Except as expressly provided by this Ordinance or the Statutes made
thereunder, the members of authorities of the University, shall so far as may be,
chosen by methods other than election.

(2) Where a provision is made in this Ordinance or the Statutes for any
appointment according to seniority or other qualifications, the manner of
determination of seniority and other qualifications shall be such as may be prescribed.

(3) Where a provision for an election is made in this Ordinance, such
election shall be conducted according to the system of proportional representation by
means of the single transferable vote and where provision for an election is made in
the Statutes it shall be held in such manner as the Statutes may provide.

(4) Except as expressly provided by this Ordinance, no officer or employee
of the University shall be eligible to seek election to any authority or other body of the
University.

55. (1) Any casual vacancy among the members, other than ex-officio
members, of any authority or body of the University shall be filled in the same
manner in which the member whose vacancy is to be filled up was chosen; and the
person filling the vacancy shall be a member of such authority or body for the residue
of the term for which the person whose place he fills would have been a member.

(2) A person who is a member of an authority of the University as a
representative of another body whether of the University or outside shall retain his

seat on such authority for so long as he continues to be the representative of such
body.
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56. No act or proceedings of any authority or body or committee of the
University shall be invalid merely by reason of,—

(a) any vacancy or defect in the constitution thereof;

(b) some person having taken part in the proceedings who was not
entitled to do so; or

(c) any defect in the selection, nomination or appointment of a person
acting as members thereof; or

(d) any irregularity in its procedure not affecting the merits of the case.

57. The Executive Council may, by a two-third majority of the members
present and voting, remove any person from membership of any authority or other
body of the University upon the ground that such person has been convicted of an
offence involving moral turpitude or upon the ground that he has been guilty of
scandalous conduct or has behaved in a manner unbecoming of a member of the
University and may upon the same grounds withdraw with draw from any person
any degree, diploma, or certificate conferred or granted by the University.

58. If any question arises whether any person has been duly elected or
appointed as, or is entitled to be a member of any authority or other body of the
University, or whether any decision of any authority or officer of the University is
in conformity with this Ordinance or the Statutes made thereunder, the matter shall
be referred to the Chancellor and the decision of the Chancellor thereon shall be
final:

Provided that no reference under this section shall be made,—

(a) more than three months after the date when the question could have
been raised for the first time;

(b) by any person other than an authority or officer of the University or a
person aggrieved:

Provided further that the Chancellor may in exceptional
circumstances,—

(1) act suo-moto or entertain a reference after the expiry of the period
mentioned in the preceding proviso;

(i1) where the matter referred relates to a dispute about the election, and
the eligibility of the persons so elected in doubt, pass such orders of stay, as he
thinks just and expedient.

59.(1) A copy of any receipt, application, notice, order, proceeding, or
resolution of any authority or committee of the University or other documents in
possession of the University or any entry in any register duly maintained by the
University, if certified by the Registrar shall be received as prima facie evidence of
such receipt, application, notice, order, proceeding, resolution or document of the
existence of entry in the register and shall be admitted as evidence of the matters
and transactions therein recorded where the original thereof would, if produced,
have been admissible in evidence.

(2) No officer or employee of the University shall, in any proceeding to
which the University is not a party, be required to produce any document, register
or other record of the University, the contents of which can be proved under sub-
section (1) by a certified copy or to appear as a witness to prove the matters and
transactions recorded therein unless by order of the Court made for special cause.

60. The Vice-Chancellor, Registrar, Finance Controller and other
employees of the University shall be deemed, when acting or purporting to act in
pursuance of any of the provisions of this Ordinance, to be public servants within
the meaning of clause (28) of Section 2 of the Bharatiya Nyaya Sanhita, 2023.
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61. No suit or other legal proceedings shall lie against the State Government
or the University or any Officer or authority or body thereof in respect of anything
done or purported or intended to be done in pursuance of the Ordinance or the rules or
the Statutes made thereunder.

CHAPTER-XIII
TRANSITORY PROVISIONS

62. (1) Every authority of the University shall, as soon as may be, after the
commencement of this Ordinance, be constituted in accordance with the provisions of
this Ordinance.

(2) Until any authority of the University is constituted under sub-section (1),
the State Government may, by order, direct by whom and in what manner the powers,
duties and functions exercisable or dischargeable under this Ordinance by any
authority of University other than the Executive Council shall be exercised or
discharged.

63. (1) If any difficulty arises in giving effect to the provisions of this

Bar of suit

Constitution of
authority

Power to remove

Ordinance, the State Government may, by order whether by way of modification, difficulties
addition or omission, as it may deem necessary or expedient published in the Gazette,
make such provisions not inconsistent with the provisions of this Ordinance, as may
appear to be necessary for removing difficulties:
Provided that no such order shall be made after the expiry of the term of

two years from the date of commencement of this Ordinance.

(2) Every order made under sub-section (1) shall be laid before the State
Legislature, as soon as may be, after it is made.

(3) No order made under sub-section (1) shall be called in question in any
Court on the ground that no difficulty as is referred to in that sub-section existed or
was required to be removed.

64. (1) The Uttar Pradesh Forestry and Horticulture University Repeal and
Ordinance, 2026 (U.P. Ordinance No. 8 of 2026) is hereby repealed. saving

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of this Ordinance as if the
provisions of this Ordinance were in force at all material times.

ANANDIBEN PATEL
Governor,
Uttar Pradesh.
By order,
J. P. SINGH-II,
Pramukh Sachiv.
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